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LEGISLATIVE ASSEMBLY. 
Friday, 16th March, 1934. 

10 

The Assemblv met in the Assemblv Chamber of the Council House at 
Eleven of the Clock, Mr. President· (The Honourable Sir Shanmukham 
Chetty) in the Chair. 

QUESTIONS AND ANSWERS. 

FOutGN MAIL WOBJt AND REDUCTION IN ExPmmlTUBB. 

~. -)lr. S. O. JIlUl.: Will Government be pleased to state: 
(a) whether their attention has been drawn to the articles appearing 

in the issues of The Indian Post for the months of Septem-
ber-Octoher, 1933, and November, 1933, under the captions 
"Foreign Mail Work and Reduction in Expenditure" and 
"Foreign Mail Work-Another Big Saving", .reap~tively, in 
conneotbn with the probable huge savings that will be effected 
without loss of any efficiency if the scheme is tried; 

(b) whether it is a fact that the Superintendent, Foreign Post, has 
opposed the scheme; and 

(e) whether in consideration of huge expected savings, Government 
propose to bring the scheme into effect at least, as Ml 
experimental measure for six months, with the help of super-
vising officers like the Sorting Inspectors not directly under 
the control or in1Iuence of the Superintendent, Foreign Post? 

. The Honourable Sir Prank Boyce: (a) Government have seen the 
articles. 

(b) Yes. 
(e) No. The suggestions contained in both the articles referred to in 

part (a) were carefully examined by the Postmaster General, Bombay, and 
were rejected as impracticable. There has not been any ohange in the 
oircumstances since then which ~·ould justify the I\doption of the schemes 
in question, even as an experiment. 

1Ir. Lalchand Bavalral: May I know if thera has been any reduction 
in the expenses of the foreign mail work., 

The Honourable Sir J'r&nk Noyce: I should have to ask for notice of 
that question. 

LoWEB GAZlIl'r.l'ED BEBVIOlli APPoINTMENTS SANCTIONED FOR TBB 
~ ENGINl!llmING DBPARTIJBNT OF THE GBEAT INDIAli P:E!uNSULA RAILWA.Y. 

4:85. -Lieut.-OoloDel Sir Hemy Gl4D.ey: (a) Will Government please 
state the number of lower gazetted service appointments sanctioned for 
the Engineering Depa'rtment of the Great Indian Peninsula Railway? 

( 21821 ) A. 
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(b) Will Government please state how many of these appointments are 
today held: 

(i) permanently by selected subordinates, 
(ii) in an officiating capacity py selected 'subordinates, and 

(iii) by temporary engineers and other superior servi~.e officers de-
clared surplus to requilements during the recent retrench. 
ment period? 

¥l. P. B. B.J.~: (a) SixteEID. 
(b) (i) One. 
(ii) and (iii). I have called for information s.ud will la~' a reply on the 

table of the House in due course. 
Kr. Lalchand Navalrai: May I h.llOW if the number of lower gazetted 

service appointments were created for new entrants or for th9!5E1 that were 
already in existence also in the Department? 

][r. P. Jr.. Rau: The bwer gRzetted Elemee was created to be filled 
mainly by promotion from selected subordinates. 

LoWER GAZETTED SERVIOE ON ~WAYS. 

M6. ·Lieut.-Oolonel Sir Henry Gidney: (a) Will Government plealJ8 
place on the table the original order issued by the Railway Board inaugtl. 
rating the lower gazetted service in accordance with the recommendations 
of the Central Advisory Council for Railways appointed by this House? 

(b) Will Government please state the particular rule under which tem-
porary engineers and surplus officers were absorbed into the lower gazet-
ted service? 

JIr. P. R. Rau: (a) I am placing in the Library of the House a copy 
of a memorandum, sent to Agents of State-managed Railways in July, 
1930, on the reorganization of cadres, which explains fully the details of 
the scheme. 

(b) It was sts.ted in the mt'morandum placed before the Central Advi-
sory Council for Railways on the creation of the new' lower gazetted 
service that this would include not only the posts in the Provincilll 
Engineerin~ and Local Traffic Services, which were abolished, but also 
certain other working posts of minor imporlance which were previously 
included in the superior service. It was made dear that the change 
would be introrluced in such a manner th'!ot the status nnd prospects of 
existing officers are not impaired. Consequently, it was (lnly in so far as 
vacancies occurred in the superior se,.~ices thn.t t,he posts could be retegat,ed 
to the lower gazetted service and filled by promotion of selected sub-
ordinates. 

As regards tempomry engineers, the pr,Elition is that a large number 
were dischargE-d. It. was considered desirable to retain a few on account 
of their q'1alificatil'ns and experience. Some twenty officerR were specially 
selected by a commit.tee of s~nior Engineers of the different Btate-manag~d 
Railways and two Members of the Railway Board and railway administra-
ti9ns were a.uthorized to employ temporary Engineers in this list against 
v~ncies in the lower gazetted service. At present there are ten.wch 
011 aU ~. ~te:J'l;lanaged Railwa.ys. 



QUE8'l'!ON'8 AND ANI!fW1!!!lB'. 

Lteut.-Oo1cmel SIr J!emy tlkIDey: A:re (JovPtliment aW8Te that the 
Gentral Railway Advisory Council gave its approval to the introduction of 
the lower gazetted service only because Government led them to believe 
that it was resen-ed mainlJt for subordinates? 

Mr. P. B. Bau: It was made clear ~ the Central Advisory Council that; 
the lower gazetted service would include posts in the Provincial Engine~ 
ing and Local Traffic Services which were abolished and in due course 
also certain other posts which were then included, within the superior 
service, but which it was intended ultimately to relegate to the lower 
gazetted service. My Honourable friend is quite right in the idea that, 
when these posts were filled, they would be filled mainly by promotion of 
subordinates. 

Lleut.-Oolonel Sir Jlenry Gidney: Are Government aware that t1le 
words in the pamphlet whi('h the Honourable Member has placed on the 
table and which very few will ever read, "in such a manner that; the 
status and prospects of existing officers are not impaired" have been intel'. 
preted by the members of the Central Advisory Council as referring to 
the existing officers of the Local Traffic Service and Provincial Engineer-
ing Servi~e which were being replaced by the lower gazetted service? 

JIr. P. R. Bau: I cann.)t obviously say hew the words were interpreted 
by members of the Central Advisory Council. 

Lteut.-Oolone1 Sir B8Il1'V Gidney: Is it a fact that, according to the 
Railway Board's memorandum on the subject, the lower gazetted service 
will consist of "worlrin&!' posts of minor importance which are not included 
in the superior services"? I emphasise the words "superior services" for 
the Honourable 'Memher's information as a direct and distinct contradic-
tion to what he has just stated. 

Mr. P. R. Bau: I do not see how it contradicts what I have stated. 

Lieut.-Oolonel Sir Henry GJdney: These "other posts" do not include 
the superior service and YOU have despite this insinuated CI88s I superior 
service into the lower gazetted service. 

J[r, P. R. Ban: The. 'Position WAS, as I have already explained mora 
than once here, that it was intended that a certain number of posts wh~ch 
were in the superior service would ultimately be transferred to the lower 
gazetted service. There was no question at the time of discharging officers 
who were already in the superior service and replacing them by promoted 
s ubordina t-es. 

ILLmDss 01' !lB. Omm>ULL.UI Klulf 01' hSlUWAR. 

487. *Kr .•. Kuwood Ahmad: (a) Has any corresrondence passed, 
between the Government of India and the Government of the North-West 
Frontier Province in connection with the illness of Mr. Obeidullah Khan of 
Peshawar, a political prisoner now confined in the new Central Jail. 
Multan? , 

(b) In view of his serious illness, do Government propOse to· take up 
with the GovernmeDt of the North-West Frontier Province the question of 
his early release? If not, why not? 

A 2 
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-rile Honourable Sir Harry Balg: (a) The Government of the North 
West Frontier Province reported to the Government of India the facts 
which were subsequently published in a communique. 

(b) No. The prisoner is undergoing imprisonment in default of giving 
security tinder section 40 of the Frontier Crimes Regulation and the Gov-
ernment of India are not prepared t9 interfere in the matter of his release, 
which is the concern of the North-Wed Frontier Province Government. 

Kr. K. KuwOOd Ahmad: Is it a fact that Mr. Obeidulla.h Kha.n ;s 
sufiering from tuberculosis? 

The HODourable Sir Harry Haig: I understand that that is so. 

Mr. K. Kaswood .Ahmad: Is it a fact that he got this disease at 
Multan Jail? 

The Honourable Sir Barry Balg: I have no information as to where .,r 
when it developed. 

Mr. Lalchand Xavalral: Am I to understand that even if the prisoner's 
condition is very serious and the Government of the Province does not take 
any steps in it, the Government of India will n~t interfere? 

The HODourable Sir Harry Haig: Certainly, Sir. I have no particular 
information as to the present state of health of this prisoner, but it is not 
the business, in my judgment, of the Government of India to interfere 
in every case in which a prisoner indulges in a hunger strike throughout 
India. 

Mr. K. Kaswood Ahmad: Are Government aware that his case has 
become peculiar on account of the fact that he has been sent to jail by the 
North-West Frontier Province Government and that the responsibility for 
his health is now on the Punjab Government, and 80 his case is a fit one 
for interference by the Government of India? 

The Honourable Sjr Harry Haig:. I tlo not think there is any serions 
complication in the matter. The responsibility' for his release or non· 
release rests plainly with the North-West Frontier Province Government. 

Mr. D. It. Lahiri Ohaudhury: Has the Honourable Member inquired as 
to the reason for his hunger strike? 

The Honourable Sir Harry Haig: I have only the information whicn 
has already been given at lull length in the North-West Frontier Province 
communique. They say: . 

"It was shortly afterwards reported that he had resorted once more, actually for 
the fifth occasion, to hunger strike, apparently as a protest against his retransfer to 
Kultan." 

Dr. ZlauddlD. Ahmad: Is it not :l fact that he first contracted this 
disease at Multan and then he was transferred, but brought back again 
to Multan, the climate of which city does not Buit him? 
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The Honourable Sir Harry Ha1g: I can only repeat for the information 
of the. House the information already given in the North-West Frontier 
Province communique. 'l'hey say: 

"At the end of January this year, it was decided, in conawtation with the Pnnjab 
Government, to aend him back to Moltan &8 a tubercwosis patient, on the groQod--
that there exists a special tubercular ward in the new Central Jail at that p~.!" 

So that the transfer was made directly in what the Government consi~ 
dered to be the interests of the health of the prisoner. 

• 1Ir. D •. E. Lahlrl Ohaudhury: Who will be responsible for the death 
of this prisoner? 

The Honourable Sir Harry Ha1g: If a man indulges in a hunger strike 
and dies, the responsibility .is plainly on him. 

JIr. Gaya Prasad Singh: May I know the nature of the reply which 
was sent by the Government uf India when the North-West Frontier 
Province Government reported to them the condition of this prisoner? 

The Honourable Sir Harry Haig: No reply was sent, because no reply 
was required. 

JIr. Gt'.ya Prasad Singh: Are Government aware that the mother of 
Obeidullah Khan sent telegrams to me and many Members of the Legis-
lative Assembly in which his condition was reported to be very serious? 

The Honourable Sir Harry Haig: I am quite well aware that pressure 
of various sorts has been hrought to bear on a number of Memhers 'of 
tllis House in connection with this particular case. 

1Ir. Gaya Prasad Singh: May I know how a telegram of sympathy is 
regarded by the Honourable Member as pressure being brought to bear upon 
the Members? It was only an appeal for justice, sympathy and humanity. 

The Honourable Sir Harry Haig: The Honourable Member assumes 
that certain action ought to be taken: there, I am afraid, I must diller 
from him. 

1Ir. X. J[aswood Ahmad: Is it a fact that on previous similar occa-
sions the Government of India have intervened? Do they ever intervene 
in such matters? 

The HanoUl_ble Sir Harry lIaig: I have no recollection, except in a 
f)ase which the Government of India regard as pe<:>uliarly their own, namely, 
the case of Mr. Gandhi. . 

Dr. Ziauddln .Ahmad: H a prisoner goes on hunger strike on account 
of certain violation of any jail rules, I can understana, but in this parti-
oular case the climate of Multan does not suit him: is it essential that 
he should be brought or kept in a place where the chmate does not suit 
him? 

The Honourable Sir Harry Haig: I haTe already informed t.he House 
that he was sent to Multan in accordan.::e with what the Government 
('ousidered to be the interests of his health. 
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1Ir. M. Kaswood Ahmad: Do Government propose to inquire from the 
Punjab Gove~eut whether t,his man got tuberculosis at Multan first, l' 

The Honourable Sir Harry Haig: No: I do not propose to make any 
further inquiries at all from the Government of the Punjab or from the 
Government of the North-West Frontier Province. 

1Ir. K. Kaswood Ahmad: If Government propose to get rid of this man 
for ever, why do they not give him some poison? 

The Honourable Sir Harry Jlaig: I do not think that is a reasonable 
way of looking at a hunger strikE). Ii a prisoner chocses to try and f0ree his 
will on the Government by means of a hunger strike and the results are 
unfortunately fatal, it cannot be said that Government have taken steps 
to get rid of the man: it is entirely a voluntary action en his part. 

EFFICIENCY OF RAILWAY SERVANTS. 

488. *Sardar Sant Singh: Will Government please state how the 
least efficiency of the Railway servants employed on the State-managed 
Railways is judged? Is it judged by the last one or two years adverse 
report of the employee? 

Mr. P. R. Rau: The Court of Enquiry took the term "leapt efficient" 
to mean "not as efficient as others doing similar work" or "below the 
average". I cannot improve on that definition. No rules were laid down 
by the Railway Board to determine how this was to be judged. Since 
this test has been given up in subsequent retrenchments, the question of 
defining it does not now arise. 

1Ir. Lalchand Navalrai: May I know fr.)m the Honourable Member 
how the Agents find out the "least efficient"? 

1Ir. P. R. Rau: They must judge the man's work in comparison witb 
that of others doing similar work. . 

Kr. Lalchand Navalrai: May I know if the Honourable Member him8elf 
does not know how they do it actually? 

Kr.P. R. Rau: As a matter of fact, this happened two years ago, and 
there is no question of their doing it now. 

Sardar Sant Singh: May I know if a man, who has beqn reported as 
being inefficient, is given any chance to put up his defence against that 
charge? 

1Ir. P. R. Rau: Is my Honourable friend now talking of people who 
were discharged as inefficient or as least efficient? 

Sardar Sant Singh: I am dealing with those who were discharged as 
inefficient. 

1Ir. P. R. Rau: I believe that cElrtain special cases were considered by 
the Court of Enquiry and they made eerta.inBpecificrecommendationB. 
But I have no detailed information at present about the procedure adopted. 
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Sai'4ar Sut smgh: My question is if any charge is framed against the 
blan discharged, is he given any chance to defend himseIi? 

Kr. P .•. Rau: As a matter of fact, I have no information as regards 
the procedure at present, but if my Honourable friend puts a question on 
the paper, I shall endeavour to obtain it for him. 

V AOANT POSTS OF CoPYHOLDEBS IN THE GoVERNMENT OF INDIA PREss, 
NEW DEIlIrI. 

489. *Sardar Sut Singh: (a) Is it a fact that several posts of copy­
~olde1's are vneant in the Government of India Press, New Delhi? If so, 
80 Government propose to tal,e steps for the representation of Sikhs in 
t·be Reading Branch? linot, why not? 

(b) Is it a fact that posts of copyholders are being filled by bringing 
Bengali candidates from Calcutta? 

(0) Is it also a fact that the remaining vacancies are proposed to be 
filled by Bengalis available locally? If so, what steps do Government 
propose to take to prevent the preponderance of Bengalis in the Govern-
ment of India Press, New Delhi? 

The Honourable Sir J'rank :Royce: (a) Four posts are vacant. As 
regards the latter parts of the question the attention of thc Honourable 
Member is invited to the reply given by me on the 24th February, 1934, 
to part (0) of his starred question No. 249. 

(b) Three Bengali copyholders whose sarvices were terminated in the 
Government of India Press, Calcutta, have been re-employed. 

(c) No. The second part does not arise. 

READERS AND RBvIslms APPOINTBD IN THE GoVllBlOlB!fT OF INDIA PREss, 
NEW Dm.m:. 

490. *Sardai' Sut Singh: (a) How many vacancies of proof readers and 
revisers were filled in the Government of India Press, New Delhi, since 
t.he 1st December, 1933? 

(b) How many applications were received in the office for theBe 
vacancies? 

(c) Was any departmental examination held to fill these posts? If so, 
were the applicants permitted to jom the departmental examination? If 
not, why not? 
_ (d) Is it a fact that only copyholders already working in the Press 
were allowed to appear at the examination? Is it a fact that applicants for 
tho posts possessed much higher university qualifications than those copy-
holders, some of them being graduates? If so, what were the reasons for 
hot permitting them to Bit in the departmental examination? 
. (e) Is it a fact that the Press would have saved some money by appoint-
mg these new applicantB, because they would have been given new scaleB 

• '01 pay? 

ilJ.l'htl tlOno1ir&ble Sir fn.nt force: (a) Ten of ploof-readers arid one ~ 
reviser. 
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(b), (c) and (d). A qualifying examinatio~ was held in D~J?ber, 1938, 
to test the proficiency of copyholders and reVIsers to work as JunIor readers. 
A large number of applications was received for the posts from outsiders 
many of whom possessed university qualifications. A departmental 
examina~on is intended to test the proficiency of men already working 
in a department and outsiders are not allowed to sit in such examinations. 

(e) Possibly. 

RBADEBS AND RBvISBBS APPOIJI'TJID IN THE GoVBBN!rIENT 011' INDIA PuSS, 
NEW DELm. 

491. *S&rdar Sant Singh: (a) What is the total strength of the Govern-
ment of India Press, New Delhi? How many of them are Hindus, 
Muslims, Sikhs, Christians, and Europeans, and to what province do they 
belong? 
.. ;\ (b) Is it a fact that since December, 1933, all new appointments of 
proof readers and revisers have gone to Christians and Bengalis? If so, 
why, and is it a fact that the Manager of the Press is a Christian and the 
Assistant Manager a Bengali? What are the university qualifications of 
those Christians and Bengalis who were appointed as readers and revisers 
from amongst the copyholders of the office? 

(c) How many applicants for these posts belonged to the Sikh commu-
nity? What were their university qua.lifications and were their applica-
tions considered? If not, why not? 

The Honourable Sir Prank Noyce: (a) The strength of the Press on the 
31st December, 1933, was 407 made up as follows: 

Hindus 185, Muslims 184, Sikhs 8, Christians 27 and Anglo-Indians 3. 
Recruitment is not made on a provincial basis and I am not in possession 

of the information asked for in the last part of the question. 
(b) Yes. The appointments were filled by departmenta.l promotion. 

• The Manager is a Christian and the Assistant Manager a Bengalee. As 
regards the last part six copyholders were promoted as revisers and readers. 
Two of them are matriculates and the remaining four have not passed an,. 
university examination. 

(c) I understand that a large number of applications was received, but 
Government have no particulars of the communities or qualifications of 
the candidates. 

DlsoHABolll lI'O:& INDTICIlIlNCY IN THE INDIAN ARMY SlIlBVIOlIl CoRPS. 

492. *Sardar Set Singh: (a) Will Government be pleased to st8pe 
if a permanent hand in the Indian Army Service Corps (M. T. Branch) 
can be discharged for inefficiency? If so, under what rule of the Army 
Act of India? 

(b) Is it obligatory on the part of the authority ordering discharge to 
frame a charge and give an opportunity to the person charged to meet 
the charge before any order of discharge is made? 

(c) Is it a fact that the Officer-in-Charge, Indian Army Service Corps 
Records, issued an order No. 73 of 1922 by which he made it clear to a.Jl 
officers. commanding that inefficiency.. in itselt was not an offence and nO 
charge be framed on that ground alone l' 
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(d) Is it a fact .that one Mohan LaI, No. 119221, permanent lower 
division .clerk, was discharged on the 5th Noven;tber, 1932, on the ground of 
jnefficiency? If 80, was any charge framed against him and was he given 
any opportunity to m~et that charge? If not, why not? 

(e) Was the said Mohan Lal brought under retrenchment (for which 
he was recommended by the Officer Commanding once before his dis-
charge) ? If so, were the retrenchment benefits given to him? Has he 
been given any pension? If not, why not? 

(f) Is it a fact that one Ram Singh Anand, 11. clerk in the Vehicle 
Reception Depot Chakl3la (Rawalpindi), WRe discharged under similar 
circumstances and was given retrenchment benefits? If 80. what is the 
reason for this distinction? 

JIl. G. R. P. TotteDham: (a) By "permanent hand" the Honourable 
Member presumably means an enrolled clerk of the Indian Army Service 
Corps, (Mechanical Transport). If so, the reply to bis question is in the 
affirm6.tive. The discharge is carried out under item (xx) of the Table 
appended to Rule 13, Indian Army Act, 1911. 

(b) No. 
(c) The order in question states "It should be noted that inefficiency in 

itself should not be framed as a charge, but rather its effects and results". 
The object of the order is clearly to ensure that charges aTP. made as con-
crete 6.S possible. 

(d) Mohan Lal was discharged under the rule quoted because he was 
inefficient and also because he bore an indifferent character. As he was 
an enrolled clerk, it was not necessary t-o frame 6.' formal charge against 
him. I can however assure the Honourable Member that he has been 
given every possible opportunity of representing his case and that it has 
already been carefully and repe&tedly examined. 

(e) Mohan Lal was discharged because his record of service was not 
good, and the circumstances were not such as to warrant the grant of the 
retrenchment concessions. He had not e6.med a pension. 

(f) The circumstances were not similar. Ez-cJerk Ram Singh Anand's 
record of service was more satisfactory than that of Mohan Lal and he was, 
therefore, given the retrenchment concessions. 

JIr. B. V. oTadhav: With reference to part (b) of the question, is it the 
policy of the Government to condemn a man unheard without ¢.ving him 
an opportunity to explain his conduct? 

JIr • .o. R. P. ToUeDham: It is not the policy of Government to condemn 
a man unheard. 

Itr. B. V . .Tadhav: But the reply to the question implies that: it is 
not obligatory on the pm of the authorities ordering the discharge to 
frame a charge and give him an opportunity to meet the charge before an 
order of discharge is made. 

, JIr. G. R. P. ToUeDham: That is a question of procedure. Those who 
Bre subject to the discipline 0f the Army Act are subject to a differen. 
procedure from those who are employed under the Civil GOvernment. 
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The mere fset that a formal charge is not framed against a man does not 
mean that he is given no QPportunity to make his dE!fence. 

Sardar Sut Singh: May I know what the Honourable Member means 
by the words "indifferent character"? 

Jtr. G. it. P. TotteDham: Well, Sir, I meant that he was not of very 
good charseter. 

Sardat Sant Singh: Does the Honourable Member mean to refer to his 
moral character or his official character as a clerk? 

JIr. G. R. P. Tott8llham: No, Sir, I believe that, in s'lidition to ms 
inefficiency, he was also guilty of insubordination and things of that kind. 

Sardar Sut Singh: May I know if the Honourable Member is aware 
that the same Officer, who reported agsinst this man, officially wrote to him 
on the 18th of May in the same year, that his work was quite good? 

lIr. G. R. P. TotteDham: No Sir, I was not aware of that fact. I am 
very surprised to hear it. 

Sardar Sut Singh: Then, Sir, may I pass on this note in the hand-
writing of that Officer himself for the information of the Honourable 
Member? 

lIr. G. R. P. Tottenham: Yes, Sir. 

Sardar Sut Singh: If the Honourable Member finds after reading 
through this chit that the man bears a good character, will he be plessed 
·to look into the matter once more? 

lIr. G. R. P. TotteDham: Yes, Sir, I will certainly do so. 

Sardar Sat Singh: May I at the same time ask the Honourable Member 
to reconsider the ca.se and look into the matter further if he finds that the 
same Officer gave in writing "My mistake, very sorry, tell Mohanlal"? 

lIr. G. R. P. TotteDham: I am quite prepared to examine the case 
further. I would only suggest that if the Honourable Member wishes the 
case to be looked into, he would be better advised to come and see me 
in my room rather than carryon 61 cross-examination on the floor of the 
House. 

R'OJ(OUBBD SUPEBSBSSIOli OJ'TJDII .Anom MUNICJl>ALITY. 

, 4:93. ·lIr .•. Jluwood Ahmad: (/I) Has the attention of Goverirlnent 
b~D drawn to a note headed "Ajmer Mun:cipality to be St1~ed" 
published in the National Oo-lZ, dated the 10th Ft!!bniary, 19M? 
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(bj If BO, will Government please state; 
(i) whether it is a fact that the AjlUE.-r Municipality is going to be 

superseded, and 
(ii) whether it is H fad that th~ gentleman mention~~ in the ?~te 

is to be aPl'ointf'u to take charge of the Mumclpal Admlllis-
tration of Ajmer? 

(r~ If the reply to part (b) (ii) abcvc be in the affirmative, will 
Government please state: 

(i) the age of the !!entleman. ilnd 
(ii) the salary which is proposed to be offered to him? 

Mr. H. A. F. Metcalfe: (a) Yes. 
(b). (i) and (ii). Government cannot commit themsel>es to any line 

of action before they receive the rcport of the Enquiry Committee. 
(c) Does not arise. 
:Mr. Gaya Prasad Singh: May I know. Sir, if the Committee which was 

appointed has complE-ted its iabours? 

Kr. H. A. F. lletcalfe: No. 

PROVISION OF CHAms IN THE OFFICE OF THE PROTECTOR OF .Pn.oRIMS, 
BOMBAY. 

494. *llr. ll. Maswood. Ahml.d: (II) Is it a fact that no chairs 01' 
ber,~hes have been provided 10 th~ offirp. of the Protector of Pilgrims, 
Born bay. for those '.\"110 go t hpre in conneetioll with any business and that 
th0;:;e peapl!.' arf' madf' to stand in hours t,;;:,ether? 

(b \ If so, do Gov!.'rnment propos'] to ({">llEider the desirability of pro-
viding ('hai!"s to sit in that office? 

Mr. G. S. Bajpai: Sir. ",ith .'·our pennission. 1 shan answer questions 
Nos. ·tfl4. 4fl.; awl 4~B to.!!cther. 

EnQuirif's huY(' hpcn made and a reply will he fumis}:l'd as soor. as 
pOSRihl;. 

LATE OPENING OF THE DoOR OF THE Pn..GRIM-SHIP ".JEHANGJR ". 

t49.'i. *Mr. M. llaswood Ahmad: I~ it a fact th'lt ill 0 <loor of the 
PiigriIlH:hi'J "Jehan)!ir" WHS opened half an hom lllte after the notified 
tiroL' ~t Bombay on the 19th Fp.i:runry, 1%4~' 

ALLEGED BEATING OF RAJ Pn.oRIMS BY A EUROPEAN AT BOMBAY. 

t496. *Mr. ll. Maswood. Ahmad: Are Government. uw1'.re. and if not 
. will they enquire and state, that. in Bomha~' 0'1 the 19th February, 1934, a.t 
a.bout 2-50 P.M., when the door of the pilgrim-Ship "Jehangir" was opened 
for the purpose of loading the lugC-l1!::e (If the pilgrims, a certain EuropetUl 
beat and injured. several pilgrims with 3 cane? If so, do they propose to 
consider the desll"Itbiiity of inst;tl1tinf! an enquil1 into the allegation and 
lay the result. of it on the t.able of this li-.:.u!'e? 

t For answer to this question, see answer to question No. 494. 
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FRmGHT ON WHEA'.r AND RICE BETWEEN LyALLl'UB AND CALCU'l"l'A. 

497. *lIIr. K. Kaswood Ahmad: Will Government please state: 
(i) the distance from LY'lllpur to Calcutta, 
(ii) the freight on wheat per maund from Lyallpur to Calcutta. 

and 
(iii) the freight on rice per UJ;~und from Calcutta to Lyallpur? 

lIIr. P. R. Rau: (i) 1,266 miles. 
(ii) Rs. 1-0-4. 
(iii) Rs. 1-3-4. 

lIIr. K. Kaswood Ahmad.: Will the Honourable Member please repeat 
the &.nswer? 

lIIr. P. R. Rau: (i) 1,266 miles. 
(ii) Rs. 1-0-4. 
(iii) Rs. 1-3-4. 

lIIr. Lalchand :Ravalrai: May I know, Sir, why there is so much diiler-
ence in the rate of freight? 

Kr. P. R. Rau: The rate of wheat from Lyallpur to Calcutta was pre-
viously the same as the rr.te for rice from Calcutta to Lyallpur, but it was 
reduced by Re. 0-3-0 from the 1st May, 1933, to encourage the movement; 
of wheat to Calcutta by rail instead of by the rail-cum-sea route "ill 
Karachi. 

lIIr .•. Kaswood Ahmad.: Do Government propose to reduce the freight 
on rice from Calcuttii.' to Lyallpur as well to encourage the movement of 
rice from Calcutta to the western part of the country? 

Kr. P. R. Rau: I am not sure, Sir, that rice is particularly popular 
among the people of Lyallpur. 

Kr. K. llaswood Ahmad.: Do Government propose to make a reduction 
in the freight of rice as r.n experimental measure? 

Sardar Sant Singh: May I inform the Honourable Member that Lyallpur 
people are not rice eating people? 

Dr. Ziauddin Abmad.: In view of the fact that rice is very necessary 
for the intellectual development of the people, will Government consider 
the question of the reduction of freight on rice from Calcuttii.' to the Punjab? 

Kr. P. R. Rau: I am not going to interfere in these disputes between 
Provinces. 

Diwan Bahadur Harbllaa Sarda: May I know, Sir, if Government have 
ascertained the relative food values of rice and wheat in India? Have 
Government heard a famous proverb in Rajputana which says: 

"Bati kohe main jawoon anwoon, 
Roti kohe main pohcAanwOOft, 
Ghanwal /caM main chokha kluma .. 
Mere bharole kaheen noheen jana." 
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It gives the relative food value of wheat and rice. Bati is. made of 
best wheat. Bati says: "If you eat me, I will give you sufficient strength 
to go to your destination and come back". 'fhe Roti (chappatl), which 
is also made of wheat, sa.-ys: "If you eat me, I will give you sufficient 
sustenance to take you to your destination". But rice says: "I am very 
good to eat, but for H~aven's sake do not go anywher~ on ~he str~n~h of 
eating me: I cannot gIve you strength to go anywhere. Smce thIS IS the 
-state of afi6.irs, do Government propose for the upkeep of the physical 
,-igour of the people of India to encourage the use and consumption of rice 
more than that of wheat? 

.lIr. Gaya Prasad Singh: Is this a supplementary queation? 

FREIGHT ON RICK FROJ( PATl'iA TO DBLm. 

4:98. .JIr .•. Jlaswood Abmad: Will Government please state: 
(i) the distance from Patna to Delhi, 
(ii) the freight on rice calculated occording to the lowest rate from 

Patna to Delhi; and 
(iii) the freight on rice calculated according to the present rate from 

Patna to Delhi? 

lIr. P. B. Bau: (i) 616 miles. 

(ii) The minimum rate is five ann6.13 two pies per maund. 
(iii) Nine annas per maund. . 

lIr .•. Jlaswood Abmad: Are Government aware that the price of rice 
in Delhi is abnormally high in comparison with the price in Bengal and in 
Bihar and OriSSE.'? 

lIr. P. B. Bau: I was not awarE' that the price of rice in Delhi was 
very high at present. 

lIr .•. Kaswood Ahmad: Do Government propose to make any m-
quiries in this matter? 

lIr. G. S. Bajpal: I think, Sir, I should answer th6.t question. No 
inquiry is necessary, because the quality of the rice consumed in Delhi is 
much superior to what is produced in Bihar and Orissa. 

lIr. lI. lIaawood Ahmad: Have Government ever made any inquiry 
before they make this statement on the floor of the House? 

JIr. G. S. Bajpal: I can testify to that !rom my personal experience. 

JIr. lI. lIaswood Abmad: Will Government be pleased to make inquiries 
into this matter instead of relying on the personal experience of one 
Honourable Member in that Department? 



IaIIGlSLA'tlVB ASB!BfBl.iY: [16TH MARCH 1934. 

JIr. Q. S. B&jpal: It iii not a' question of the Department; it is a ques-
tK»1 of, CODaDnO~S8. 

Mr. Gay. Prasad SiDgh: Do &vemment propose to consider the ques-
tion of lowering the freight on rice from Patna to Delhi with a view, as is' 
said, to encouraging the movement of rice to this side? 

JIr. P. :It. Bau: This question was probably considered by the E. 1. R .• 
but I sha.ll ask the Agent of the E. 1. R. again to consider it. 

Mr. J[. J[aswood Ahmad: Will the Honour&.ble Member kindly lay on 
the table the infomlation which he will obtain from the Agent of th& 
E. I. R. on this matter? 

Kr. P. B.. Rau: In due course. 

RECESS ALLOWED TO MuSLIJ( POSTAL EMPLoYEES TO OJ'J'ER FRIDAY 
PRAYEllS. 

499. *Pandit Satyencira lfath Sen: (a) Is it a fact that Muslim 
employees of Post Offices are allowed some recess on Fridays to offer their 
prayer? 

(b) Is it a fact that for this reason they are not put tp work in' the 
Money Order or Savings Counter, Trea!lury or in Insurance Branch? 

(c) Is it also a fset that during the absence of the Muslim officials, 
non-Muhammadan clerks perform their duties? 

(d) If so, what compensation is paid to them for their extra wark? 
(e) Is it a fact that in the office of the Director General of Posts and 

Telegraphs the Muslim clerks are allowed to leave office for two hours on 
Fridays to offer their prayer? 

(fJ Is there any time limit to offer prayer or can they go out on this 
plea at any time and for any length of time they wish? 

(g) Will Government please further state how a Muslim sob-pMtmaster 
of a single ra.nded no-delivery post office can go out to offer prayer? 

(h) Will Government please also lay on the table a statement showing 
the number of Muslim clerks in the fonowing offices and how many of 
the work in the Departments mentioned in part (b): . 

Quetta; Kohat, Rawalpindi, Srinagar, Lahore, Delhi, Peshawar? 
(i) Is it a fact that during Muhammadan holidays all the Muslim 

officials are allowed leave and non-Muhammadan officials are required to 
work in their place, aod that during Hindu hoiidays too they are alIow~ 
leave but all the Hindus are not allowed leave? 

The Honourable Sir ~ank lfoyce: (a) Yes. An hour's leave on,Friays 
is allowed to Muslim employees as far as possible subject to the conditiOQo 
that the am.ngement does not interfere with publiG businesS' 011 oausa. 
extra expense to Government. 
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(b) and (c). Government have no information. The matter is within 
th~ compe~~ of POI8tmastera. in charge of post offices. 

(d) :No question of compensation arises in view of the condition r~e1"l"N. 
to in lh,e reply to part (a) above. 

(8) No. Aecording to the orders of the Government of India orily one 
hour's leave is permissible. 

if) Does not arise in view of reply to part (e). 

(g) According to existing orders 61 Muslim Postmaster in charge of a 
single.handed post office can avail himseli of the concesllional leave on 
Fridays provided that bis absence does not interfere with public business. 

(II.) Government regret that the information is not readily available, nor 
do they consider it necessary to call for it in view of the reply to paTts (b) 
and (c) above. 

(l) Government have no information. The Head of each Postal Circle 
is cOIQpetent to make suitable arrangements for the disposal of urgent work 
in post offices on post office holidays. 

CoMPOSITION OJ' THE ALL-lIma POSTS AND TELBG1LAP1IS UNION. 

500. *Pandit Satyendra Bath Sen: (a) Is it a fact that All-India Posta 
and Telegraphs Union is composed of Muhammadans and non-Muham· 
madans? 

(b) If so, will Government please lay on th~ table a list showing how 
many Hindu and other non-Muhammadan members there are in the above 
union? 'What are the names of office bearers and members of the execu-
tive council of the above union? 

The Honourable Sir J'r&Dk Boyce: (a) It is presumed th&t the Honour-
able Member refers to the Indian Posts and Telegraphs Union which was 
given official recognition in December last. According to the Rules and 
Regulations of the Union, its membership is open to the non-gazetted staff 
of the Posts and Telegraphs Department in all its bn..nches without restric-
tion of caste or creed. . 

(b) Information is being obtained and a reply will be laid on the table 
in due course. 

UNSTARRED QUESTIONS AND ANSWERS. 

AMOUNT 011' UNPAID MoNEY OlmEBS. 

206. Mr. S~ O. Jlitra: (a) Will Government be pleased to furnish a 
statement showing the total amount of unpaid money ordara up to the yeat 
1932-33 ? 

(0) Will GovemmeD;t please, fu.rlher st&te how the money is invested 
lIon.d wh~ gets iI,lterest of the ~cumulated: a!QQ~t ? I 
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The Honourable Sir !'rank :Royce: (a) and (b). The system is that 
money orders which remain unpaid after the end of the second year in 
which they were issued are credited to the revenue of the Department. I 
have figures available for ten years only, and they show that during the 
ten years from 1923-24 to 1932-38 a total amount of Rs. 9,39 lakhs was 
so credited to the Department. A statement showing the amounts which 
lapsed year by year is given below. I should add that any subsequent 
payments are adjusted ago.inst this credit. 

1923-24 

1924-25 

1926-26 

1926-27 

1927-28 

1928-29 

1929-30 

1930-31 

1931-32 

1932-33 

S~ oj lGPIfN 0fl1JCC(lUrll oj _paid moMy ordef-•• 

(Ru~ in thousands.) 

1,50 

1,70 

1,13 . 
93 

83 

77 

80 

54 

68 

51 
---

Total 9,39 

A.tf'OINTMBNT OJ' Snms AS TlImn DIVISION CLuKS IN THE OJ'J'IOB: 01' THE 
Mn..rrARY ACOOUNTANT GE.."O!:lLAL. 

207. Sardar Sant Singh: (a) What is the total number of permanent 
posts of Third Division clerks in the office of the Military Accountant 
General? How many of them are held by Hindus, Muhammadans and 
Sikhs? 

(b) How many vacancies occurred in the above cadre during 1932 and 
1933 and how many of them were given to Sikhs in accordance with tb.e 
Home Department orders regarding the recruitment of minority communi-
ties? 

(c) Is it a fact that some permanent Third Division vacancies exist 
in that office and that temporary hands not qualified by the Public Service 
Commission have been entertained against them? If so, why have the 
unqualified individuals not been replaced by the qualified ones, as is done 
in all the offices of the Government of India, and the vacancies filled. 
permanently? 

(d) Do Government propose 'to order the appointment of Sikhs who 
have qualified themselves in the Public Service Commission examination. 
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against the permanent vacancies mentioned above, so as to give the Bikb 
oommunity its due share? If not, why not? 

The BOI10111'able Sir George Schuster: (a) Presumably the Honourable-
Member refers to the routine grade clerks. If so, the information is as 
follows: 

Number of poet. 19 

Theae are tilled by ]3 Hindus. 

Ii Muslims-
and 

1 Sikh. 

(b) In 1932 there was one vacancy carried forward from 1931 and one 
fresh vacancy occurred. Two vacancies OCCUlTed in 1933. One Sikh was 
appointed in January 1932. 

(c) The answer to the first part. of the question is in the affirmative. As 
the post-retrenchment cadre of the Military Accounts Department is under 
consideration, permanent appointments have not been made in these posts_ 

(d) Government are not prepared to take the action suggested. The-
Honourable Member will see from the reply to (a) above that the Sikh 
community has a representation in this grade of over 5 per cent . 

. 
Al'l'oINTJIENT OF AN AmIINISTB.A.TOB OF TlIB A.nom MUNICIPAL CoIDlI'l"I'EE" 

268. Kr. K. Kuood Ahmad: (a) Is it a fact that the present Excise-
Commissioner, Jaipur, and formerly an Income-tax Officer, Ajmer, is 
going to be appointed to take charge of the Municipal Administration of 
Ajmer? 

(b) If so, will Government please state whether they aPe aWare: 
(i) that during his time the Muslim eomm~ty lVas deprived of 

adequate representation in the department under his control 
as Income-tax Officer, Ajmer-Merwara; and 

(ii) that the news of his recall as administrator of the Ajmer 
. Municipal Committee has caused considerable warm among 

the Muslim citizens of Ajmer? 

Mr. B. A. P. J[etcalfe: (a) Government are not in a position to 
state whether the gentleman referred to will be so appointed. 

(b) Does not arise. 

APPolNTMBNT OF AN ADMINISTRATOR OF THE AJMER MUNI'CIPAL CoMllI'rl'EE. 

209. JIr. J[. llaswood Ahmad: (a) Is it a fact that the Muslims form 
about half the population of the city of Ajmer? 

.. (b) Ar~ Gove~ment ~ware that owing to the presence of the Dargah of 
t~e Khw:ala Sa~b at Almer, the affairs of the Ajmer Municipality are-
linked WIth the mterests of the Muslims of the whole of India? 

B 
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(0) If the replies to parts (a.) and (b) be in the affirmative, will Gov-
ernment please state why they have selected a superannuated officer, 
to tp.ke charge of the Municipal administration in Ajmer? 

Mr. H. A. P. Ketcalfe: (a) No. 
(b) Government are prepared to take it from the Honourable Mem-

ber thaL the Muslim Community are interested in the affairs of the Ajmer 
Municipality. 

(0) No such selection has yet been made. 

DmBcr REOBUITJIENT IN TlIB SUBORDINATE Aooou:NTS SnV1Ol1. 

210. 1Ir. K. Kaswood Abmad: (a) Will Government be pleased tc. 
state how many direct recruits have· been taken in the Subordinate 
Accounts Service since 1929? 

(b) What are the qualifications required for a direct recruit? Did the· 
persons 80 recruited fulfil those conditions? 

(0) How many of them have 80 far been confirmed? If none. why 
not? 

(d) What has been the percentage of sUl'cessful candidates in the Sub-
ordinate Accounts Service examination before the recruitment of these 
recruits, say between 1925 and 1929, snd afterwards between 1930 and 
1933? What is the reason for the decre.ase in the pa88 percentage since 
mOO? ' 

(e) Do Government propose to take some action whereb)' these young 
men may not be thrown out of the Department after wastmg about four 
or five valuable years of their lives? 

The Honourable Sir George Schuster: (a) and (0). Attention is invited 
to the statement contained in part (0) of the final reply (laid on the table 
on the 7th of April, 1933) to Mr. M. Maswood Ahmad's unstarred ques-
tion .No. 61. Since then five more direct recruits have been taken in 
the Subordinate Accounts Service. None of them has been confirmed as 
no one has qualified for confirmation by passing the Subordinate Accounts 
Service Examination. 

(b) Direct recruits ..should be young men with fine University records, 
and, whenever possible, men who have appeared in the Indian Audit and 
Accounts Service Examination and have obtained high places in the list 
of unsuccessful candidates. There is no reason to believe that the 
Accountants-General have not exercised their discretion properly in select-
ing the best available candidates. 

(d) I would refer the Honourable Member to the final reply (laid on 
the table on the 7th of April 1933) to Shaikh Fazal Haq Piracha's starred 
.question No. 651. The percentage of passes in 1933 was eight. 

(e) Extra chances and facilities for trainin~ are given to deserving 
'Candidates to enable them to pass the examinatIOn. The question of the 
future of direct recruits who have been unable to pass the examination 
is at present under consideration. ., 



~HE INDIAN TARIFF (TEXTILE PROTECTION) AMENDMENT 
BILL. 

1Ir. President (The Honourable Sir Shanmukham Chetty): The House 
will now resume consideration of the motion* moved by the Honourable 
Sir Joseph Bhore for referring the Bill to Select Committee and the 

.amendments moved thereon by Mr. B. Dast and Mr. Bhuput Singt. 

Mr. O. S. BaDg& Iyer (Rohilkund and Kumaon Divisions: Non-
Muhammadan Rural): Sir, I mUl!t at the very outset congratulate my 
friend, Mr. James, who spoke for the European Group yesterday 

.Kr. Gay. Prasad Singh (Muzaflarpur cum Champaran: Non-Muham-
madan): Yes, yes. 

lIr. O. S. BlDga Iyer: My friend. Mr. Gaya Prasad Singh, says "Y~8, 
yes". He is too impatient even to permit me to complete my sent.ence,-
I congratulate my friend, Mr. James becaUl~e he did not take mean 
advantage of the troubled waters. He did not fish in them. He tried 
to nOUI' oil over them. It was the Deputv Leader of the Independent 
Party who troubled the waters. There was no necessity to trouble the 
waters when my friend, Mr. Neogy, the Leader of the most radical Party 
in this House. spoke with moderation and spoke like a statesman. It 
was for him to assault the Government, 88 Mr. Mudalial' ossaulted men 
not present in this House, hitting them savagely behind their back. He 
insinuated that they were scoundrels. Sir, I read in the newspaper this 
morning: "The discussion on the Textile Protection Bill was resumed 
yesterday. Diwan Bahadur Ramaswami Mudsliar spoke for over an hour 
during which the proceedings became very lively". It was unnecessary 
in an economic discussion for an opJK>8ition Member who supports • 
Government Bill to make the proceedings more lively than the Honour-
able Member in charge of the Bill was prepared to m&"ke them. Sir. Mr. 
Mudaliar further said "Politics seems to he the last refuge of some of 
those dissentient millowner~". He had not the coura~e ro call them 
scoundrels. "Politics is the last refugoe of scoundrels". He parodying 
it instead of calling them scoundrels said that they were millowners, and 
it is the opinion of those miIlowners that the Government have submit-
ted to us. If they came under the description of Mr. Mudaliar, who 
would sacrifice for a pbrase the harmony in this House, surely the 
Government would not have taken the trouble to give us the opinion of 
that class of people. Do you know whA-t they are saying about Mr. 
Mudaliar's speech after his having delivered it, in and outside this 

-.~-- .. --- --_ .. -----.-.- -----
·"That. the Rill further to amend the Indian Tariff Act, 1894. for certain purposes 

·(Textile Protection) be refelTf'd to a Select Committee, consisting of Diwan Bahadm 
A. Ramaswami Ml1daliar. Mr. H. P. Modv, Mr. B. Sitarar:1Rrajn, Dr. Ziauddin _O\hmRJ 
Mr. B. Das. Mr. K. P. Thampan. Mr. S. C. Sen, Mr. R. S. Sarma. Lala Rameshwar 
Prasad Balll~, Mr. Nabakumar Sin~ Dudhoria, Mr. C. S. Ranga Iyer. Raja Sir 
Vasudeva Rajah, Mr. J. Ramsay S('ott. Mr. F. E. James, Mr. A. H. Ghuznavi. the 
Honourahle Sir Frank Noyce. Mr. G. S. Hardy Rnd (he Mover, with inst·ructions to 
report with.in ten days, and that the nnmber of members whose presence shall be 
necessary to constitute a meeting of the C'ommittee sl!all be five." 

.. t"That the Bill be circulated for the purpose of eliciting opinion thereon by the 
7th July, 1934." 

t"That in the motion moved, for the words 't-en days' the words 'three weeks' be 
·nbatituted ... 

( 2339 ) B2 
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[Mr. C. S. Ranga Iyer.] 
House? They also are capable of parodying well-known maxims, and 
they say "~udaliar rushed in where ~ody feared, to tread" (~e~, hear), 
Jiot that ~ody is an angel. (Laughter.) But ~r. ~udahar s speech 
has made Mr. ~ody an angel and, to that extent, ~r. ~udaliar has done 
Mr. Mody good, though not the cause Mr. ~ody has espoused. 

Sir, I admit, my friends, ~r. Gaya Prasad Singh, Mr. B. Das and 
Mr. Neogy and others, who have spoken on this subj'ect, are perfectly 
justified in approaching this question with .all the suspicion with which· 
they have approached. There is a discredited and inglorious history. 
unfortunately "inglorious", so far as Lancashire's trade with India is 
concerned. ~r. Gaya Prasad Singh was perfectly justified on an occa.-
sion like this to recall the opinion of Sir Horace Wilson, an tluthority who 
had condemned the Government of the last century, using the political 
arm of injustice to destroy our cottage industries, which could not 
contend on equal terms with these foreign machine made manufactures. 
The late Romesh Chunder Dutt, a ~ember of the distinguished . Civil' 
Service, to which the Honourable the Commerce ~ember has the honour 
to belong, in his numerous authoritative writings had talked of the 
miserable clothing of the miserable Indian labourer earning les8 than 2i 
pence a day taxed by a jealous Government. And now we come to the 
19th century and I shall quote the language of a great writer who was 
not an enemy of Lancashire, I mean Sir Valentine Chirol. The late Sir' 
Valentine Chirol, in his last book, published some time in 1\r26 , "India", 
said: 

"Free trade waa a British creed imposed on India, 811 she was repeatedly a881Ired, 
for her own good." 

It was not for our good. India resembles the United States or 
America in the wealth of 1]pr industri'll resources in the multitude of her 
thrifty reeple. Protection suited us, 'out because England was com-
mitted to free trade, as Sir Valentine Chirol truly said, it was impo8ed 
upon us: 

"All the greater was Indian resentment", 

he goes on to say,-
"when England h~lf impoaed upon India a departure from the IIBCred principlet1 

of free trade aa 800n as Lancashire began to feel the pinch of Indian competition. 
At th" b~he . .t of Whitehall" (Mind you it is not Mr. Neogy or Mr. B. Daa, but Sir 
Valentine Chirol who wrote thi~) "the Government of India imoosed an exci@e dutv nn 
Indian cotton manufactures equal to the customs duty on British import. of similar-
gooda." 

And young' ~ody was denouncin~ it from a hundred platforms in Bombay 
and elsewhere. Forlunatelv, on this particular occRsion, we cannot say 
that Sir Joseph Bhore introduced this Bill or produced this Agreement 
"a\ the bebest of ''\t'''hitebaH''. Better is the behest of one of our men, 
an industrial patriot, representing less than but nearly as much as 50 per-
cent.. of the aehve looms and Rpindle<; in thiR countrv. That is whv I 
say that it is alwavs better in these industrial ne~otiations to trust to 
the industrial patriots. The best 'Platform on which to stand for these 
~greernent~ is t~e platform of s~1f-interest. The Manchester people are--
mtereated III thIS matter. and RO are the Bombay I.I.nd the Indian miU-
owners. Mody's head has been Bsked for in a charger out in the oountry. 
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and he has braved his opponents. He has faced the music; he has tWked 
with a certain amount of emphasis which is inevitable when you are 

4enounced up and down the country. And what is Mr. MOOy's fault? 
Mr. Mody, reporesenting as he has been for several years a. number of 
industries allover the country, went to England and, in the spare ho~ 
that he had after Committee work, he went to Manchester. He met hIS 
rivals and, interested as he undoubtedly is in the development of our 
country, not only economically, but politically, he talked to them, 
because they are a.n obstacle in our way. At any rate, he felt that they 
were obstacles, and my friends, Mr. Gays Prasad S~gh and Mr. B .. !?a8, 

. still believe that they are obstacles. They are entitled to that OpInIOn, 
but Mr. Modv is also entitled to his opinion. His is an opinion which is 

. drawn from personal contact and conversations with them. Their's is an 
opinion which is based on 8Jlcient prejudice. Prejudice dies hard and I 
do not for a moment say that prejudice should die all too quickly. All 
that I say is that the time has comE' to open .8. new chapter in our rela-
tions. I do not for a moment say that you must help Manchester or 
Liverpool or Lancashire, because they are giving you the White Paper 
scheme. No. I am not satisfied with the Whi~ Paper scheme. It is 
riddled with safeguards. But I am anxious that these safeguards should 
not be used or abused and, if possible, should not come into em~nce. 
Mr. Mudaliar said, when there are Dases and Joshis, surely how can you 
help there being safegu8l"ds in the Constitution. Sir, I remember Winston 
Churchill using the same language, but not with the emphasis of Mr. 
Muda.liar for he left out both Mr. Das and Mr. Joshi. Surely Mr. Daa 
and. Mr. Joshi can retort to Winston Churchill, if not to Mr. Mudaliar: 
"So long as you have your Modies and Mudaliars in this country, why do 
you want safegua.rds?" (Hear, hear.) Fortuna~ly, the Manchester 
p()ople have conceded that the best safeguard is the goodwill of the people. 
If you read the answers of the witnesses representing the Manchester 

'Chamber of Commerce, who appeared before the Joint Select Committee, 
when our Indian friends examined them, including my friend and Leader, 
Sir Hari Singh Gour, they admitted that the best safeguard is the good-
will of the people. Ma.nchester, I shall presentAy prove to you, is fast 

. changing. her angle of vision. Who could have imagined in the 19th 
century the representatives of La.ncasbire speaking a8 they have spoken. 

"This is wha.t they said: 

. ~'In th~ ve.ry first pla~e •. the Chambe~ wi~ to make it clear that nothing in the 
polIcy whICh It supports 18 m any way msplred bv her desire to disregard the legiti· 
mate interests in their domestie market of the Indian cotton miDs or of the handloom 
induatry." ... 

. Could Mr. Mody have imagined, when he was condemning the excise 
·duties, Manchester using this langu&:ge: 

\ 

. "The ~ham~r ~ses to the full tha, no matter what form of Government there 
might be m India, It would be nothing less than the obvious duty of those responsible 
for that Govemment to promote the well·being of tJJo Indian industry in every 
wu.y." 

It look~ lik~ an extract from the speech of Mahatma Gandhi. I could 
~ot h~e Imagmed the Lancashire people going so far as they have gone 
In their memorandum submitted to the Joint Seleet Committee. I do not 
know how. much further they have gone in their convers&.tions with Mr. 
Mody to tempt him ~ go so far by wa.y of rapproe.chement 88 he has gone. 
1 do not know. It IS not on record. He is a very oareful man. He will 
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rather be abused than open himself out for attack than disclose private 
&.ssurances and private conversations, but I shall not refer to private 
assurances and private conversations. 

~r. Neogy is perfectly entitled to demand, if Japan agrees to buy a 
certain quantity of our cotton, why should not ~anchester also likewise 
agree to buy a certain ql).&ntity. That is the position of ~r. B. Das, when 
he flared up, as he ought to flare up, in this House. This)s not a wedding 
house. It is a debating society, though when you flare up you should not 
call you;- opponents "treacherous and dishonest", especially when you are-
on trial. That wc.,'s the mistake that Mr. Mudaliar made, making it very 
difficult for us to carry our friends with us in this matter, but he cannot 
arrogate to himself the position of a super patriot and call his opponents 
names. He ought to study his subject and speak on it, instead of relying 
on his love of rhetoric and power of oratory. The position of ~&nchester 
and Lancashire in regard to the purchase of our cotton as justly demanded 
by Mr. B. Das and Mr. Thampan, whose names, I note, are among the 
Select Committee members, their position has got to be cl&ri1ied, and I 
now see in the newspapers that the President of the Board of Trade, whom 
[ always approach with a certain amount of suspicion, is changing. I 
approach him with a certain r.mount of suspicion, because at heart he i~ 
a free trader, and it is his clsss of politicians that forced India,-whose 
conditions were unsuited and are unsuitable for free trade purposes of 
exploitation,-into a free tr&de policy, much against India's wish. I 
approach Runciman and his class with a good deal of suspicion. In fact, 
I do not believe, probably ~r. Mody, if he reveals some secrets, might agree 
with me, that he could rely very much on these liberal politicians. They 
are wedded still to Cobdenism, even though the W &T and world conditions 
have hammered nails into the coffin of Cobdenism, but they' are still relying 
on it. Tbey are still hoping that some day free trade will develop in 
England over again. They are still imagining that they can force on us. 
that free trt;.de against our wish. 

Now, Sir, I am glad that Lancashire has agreed to and supported in their 
memorandum our policy of protection for this country. It is a great gain 
for us. Bu~ even Walter .Runc~n is changing a8 he must change, for 
the good t~g about Englishmen ~s they ~re not immovable like puddles 
on the public road. They move WIth the tImes, and even Mr. Runciman, 
when he sees that there are B. D6.'8es and Neogies in this House -a small 
party compc..Tatively speaking-we can overwhelm them with our' vote but 
~h?se. supporters out in the oountry are not small, not at any rate so-
IDsignificant as to be denounced as treacherous or unpatriotic, when Mr. 
Runciman knows that there is this opinion in this country to face he is 
changing so that they may &·lso change. I never understood Mr.' Neogy 
as so obstinate or ~r. Das as ~o s.t~pid as be~ng incapable. of change. I 
neve.r understood him to. be antI-BrItIsh, an attItude of stupIdity attributed 
to him, the most charmmg member of myoid Party. He W&'8 its Whip. 
Going further back, when I was anti-British-I am not ashamed to confess 
that-when I was absolutely inco~gible, perhaps stupidly anti-British, 
when I was a membe! of the Swara] Pc..rly out to obstruct, and a very good 
obstructor too as thIS House knows, when I was deliberately willing to-
embarrass the Government, Mr. B. Das from the Nationalist Benches was 
8 sucking dove. (Laughter.) He was almost &'8 I once told him,. and I 
8pologis~d to him l!"ter on, licking the b.oots of ou~ foreign bureaucracy; Of 
course, It was unkind language to use ID a draWIng room. I never did i~ 
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on the floor of this House, but in a great discussion I went for him. I 
never said that he wrr.s dishonest or that he was treacherous or that he was 
intransigent. I was trying to convert him in a drawing room debate. I 
wanted him to go the whole hog with me, for we were playing at the same 
game. In those good old days, Mr. Das was not anti-British. Has he 
developed Mly anti-British attitude as attributed by Mr. Mudaliar to him 
to our great disadvantage in the Committee, for surely if he is anti-British, 
he is entitled to write a political note of dissent which he will never write. 
I hope he will never do it even though goaded by oratory. Economic 
questions have to be approached from an economic point of view. The 
moment you introduce politics, economics goes by the board. 

I was saying that the 6.ttitude of Walter Runciman is changing. This 
leads me to a question put by Mr. K. C. Neogy himself. He said -he was 
entitled to know if the Government had anything up their sleeve. H you 
read this report, the evidence of the Manchester people before the Joint 
Select Committee, you will find that there is a reference to a long term 
Agreement. I do not want to go into long quotations unless absolutely 
necessary. The Government of India have dealt at present with a short 
term Agreement. This short term Agreement may be a prelude to a long 
term Agreement. Therefore, Mr. Neogy is perfectly justified in asking 
what is up the sleeve of the Government, and, before Sir Joseph Bhore 
could answer it, it has been answered from Whitehall by the Prellident of 
the Board of Trade. The answer is this: "Our intention is that Indian raw 
cotton sholdd be used more and more in Lancashire" and the President of . 
the Board of Trade said so on an important occasion, .according to the 
London Correspondent of the Time. of India. In a recent issue of that 
paper, in a letter dated the 2nd March, the following note appears-it is 
a very eventful thing: 

"Although formal negotiations between the British and Indian Govermneota fJOn-
earning Indian tariff, on British textile.. have not yet begun" 

-They are going to begin and Mr. Neogy was entitled to know how are 
you going to conduct those negotiations. He was entitled to know-are you 
going to put it to the British Government to take more of our cotton-

"the President of the Board of Trade whOll8 special taak is the negotiation of 
reciprecal trade treaties, made one pronouncement in the COUl'le of his speech at the 
Eritiah Induetriee Fair." 

A forecast of this already appeared in the cables which appeared in the 
Press and we know briefly what Mr. Runciman had said. "Britain will 
become the largest buyer of Indian raw cotton in the world." Sir, what 
more do we want? We want to make a gesture. Sir Abdur Rs.him brushed 
aside rather carelessly Mr. Neogy's suggestion what is up the sleeve of 
the Government. He thought that it was a sinister saggestion, but surely 
We want to know and we know that the Government have to take up this 
question of Britain's purcha9ing our cotton, for India is an agricultural 
country. India will always remain an agricultural country, though (M-r. 
N. M. Joshi: "Why?") Mr. Joshi says. "why?" I expected that question, 
bec~use India is a large country and it should not import foreign rice or 
foreIgn wheat. It has to feed 850 million people and, in the matter of 
food,~ we have been self-dependent, and if we become dependent in the 
matter of food, Indi&1 will cease to be an agricultural country. I hope Mr. 
Joshi is satisfied. I was saying that India will always rem6.in an agri-
cultural country: and dependent as we are on the monsoon, and anxious 88 
we are to be saved from over-production, we will not altogether stick to the 



LBOIBLA.TlVB ASBBKBLY. [16TH MARCH 19M. 

[Mr. C. S. Ranga Iyer.] 
rice crop or the p60udy crop and the wheat crop: we would like to increase 
{)ur cotton crop. Therefore, from the agriculturist's point of view, we would 
like to increase our cotton crop, and we would like to have more markets 
for our cotton; and, from a revenue point of view, it will also be necessary, 
for if India is to produce all the cotton products necessary to clothe her 
entire population, you will have to build such a big tariff wall th60t the poor 
country will have to be taxed and excise duties will have to be revived. 
Therefore, we are sure to leave a margin for foreign imports. So f&'T as 
the countries within the Empire are concerned-and here it directly leads 
nle to the question of Dominion Status-we have got to give them better 
treatmp lt than countries outside the Empire. I am not thinking of inde-
pendence. If you want independence, if you want to declare war on Great 
Brit!i.ID, if you want association with non-British or non-Imperial nations, 
th('n surely you need not think of economic alliancE'S within the empire. 
L~m thinking of Dominion Status for my country, and Dominion Status 
win sUit her the most, because she has a large seaboard; she has a vulner-
able frontier; I do not want history to repeat itself, for we c6onnot forget 
that the latest invader of India came from across the seas--or shall I say, 
also the last, and the most stable, Great Brit6oin, invaded India from the 
sea. And then, our vulnerable frontier tells its own story-that it should 
not be vulnerable. India needs Britain to fight a foreign menace, the 
Mongolian menace. Britain needs India, 6013 we proved during the last 
year that in times of need India was necessary, and, therefore, an Indo-
British Trade Agreement will be worthy of the first Indian Commerce 
Member. (Heat, hear:) God grant that the foundation that he haR laid 
will be the unshakeable foundation for all time to time! Political freedom 
does not go pari passu with economic thraldom. It is of equality th~t we 
are thinking. I was saying th60t the angle of vision of Manchester has 
changed, for you will find that the Bradford Dyers' ,Association has made the 
following statement: 

"It would have added to the effectivenet18 of this assurance .. 

-referring to the Clare-Lees Delegation's assurance that Lancashire would 
utilise more Indi60n cotton-

"if .the Delegation had been able to. convey the message that, say, one million balM 
of ~ndlan cotton would be b?Ught this seaBOn by somebody for whom they Werlt 
entitled to speak and that thiS would be conveyed immediately t.o Liverpool and put 
on. t~e market by a:.uction so that the spinners who had adapted themselves to the 
spInnIng of the Indian growth might be attracted by supplies possibly at a lower 
rate than the market purchase price," 

-and Mr. Douglas went on to say that-
"If we are to expect India to go to the extent we desire in favouring our manu-

factures, we must reciprocate to the fullest extent and without reserve in enlarging 
onr purchases from her." 

"Unhappily " 
-says the Times of India conespondent-

"The Lancashire industry is composed of 80 man . 
interest and outlook, that a transaction on this scale i; i~~!b~ atods,. di~ded bl 
fore .be necessary for Government to step in, basing its . ~ e, an It. Will there-
the !n.d~try and indeed of the nation, as a whole asS1S ceo ,?n the mterests ,?f 
IIUb81d~sIng a large number of minor industries, includi The Bn~h Govern~ent 18 
there 18 th~refore ,no reason w,hy it should, at any rate :::. sugard i' c?&l. Oil, e~.; 
hold. finanCial a88lstance from cot,tOn manufacture wh' h ~u'?teS °h pnncllple, Wlt~­
remalDS our lar'-"+ e rt' . d ... IC, espl eavy OBBes stiD 
sa .. ;" I d" 111--, xpo In~ lD .n •• ry, as raw cotton is or baa been and aho~d b -,,--, n 1& 8 al'gest exportlDg Industry.'" • 
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Sir, before the Joint Parliamentary Committee also Mr. Gre;y, one of 
the Manchester witnesses, showed the interest that Manchester IS taking. 

JIr. D. ]t. Lah1rl Ohaudhury (Bengal: Landholders): I do not waf,t to 
interrupt the Honourable Member, but I simply want to inquire whe.~her 
he is speaking as a Nationalist or not. 

JIr. O. S. B.anga Iyer: Will the Honourable Member please repeat his 
,question? 

JIr. D. 1[. Lahiri Ohaudhury: I simply wanted to inquire if my friend 
was speaking as a Nationalist or not. 

Mr. C. S. Ranga Iyer: I think the Honourabl.e Member wanted real~y 
to inquire whether I would leave some more tIme for spe.akers of his 
Party,-for such a representation has been made to me. SIr, I. am the 
,ouly speaker on this question from my Party. I never preteniled to speak 
for my Party us a whole, for pretention is not in my line. Four Honour-
~ble M:embe~s of his Party have spoken (A Voice: "More."), and each 
.of them haR taken one hO~lr-and my friend, Mr. Mitra, says more than 
four Members have spoken. T hope there ~ll not be the impatie?ce that 
Mr, Lahiri Chaudhury has exhibited in asking whether I am talking as a 
Nationalist or not. I say, yes, a,nd as a Nationalist who wants to promote 
the export of my country's cotton to a country which will be a stable, 
and not a precarious, consumer of our products, for I will pl.ac~ before you 
the facts in regard to pig iron. Then you will know what It IS to have a 
precarious purcbaser of your cotton I 

Sir, in 1929, the United Kingdom took in tons only 5,522 of our pIg 
iron. Japan then took 3,53,581. But, in 1932-3R, Japan took 71.8.1, 
while the United Kingdom took 75,802-more than Japan-while she was 
only taking 5,000 odd from us in 1929. When Japan ceused to take our 
pig iron, when our. people were going to starve, when' there was going 
to be a great deal of unemployment, when, Sir, the pig iron industry was 
going to be killed outright, who, I ask, came to our help? Great Britain. 
(Hear, hear.) And why? Because Great Britain is 1\ part :>f the British 
Commonwealth. (Hear, hear.) I find the Honourable Member laughing. 
Probably my arithmetic. my friend, Dr. Ziauddin Ahmad, may consider is 
incorrect, but so long as he does not dispute these facts and these figures, 
those facts and figures must stand. And when' the . Government were 
starting negotiations with Great Britain, when the Government were think-
ing of giving some preference, may be a five per cent relief to Great 
Britai?, what did Japan do? Japan resumed an attitude of friendship; 
~nd, In 1933-34, Japan has once again begun to take 1,65,724 tons of 
pig iron. It is nowhere the 1929 figure. And my friend, Mr. Luhiri 
Chuudhury, asked me again whether I was speaking as a Nationalist. 
Agricultural interests are a part. of nationalism even though Independents 
may be independent of it. (Laughter.) Sir, I know. that· when Japan 
protested in voice of thunder and proposed a form of boycott, Ja.pan was 
not tilking through her ~at. Japan was basing her protest . on certain 
facts and realities which she was prepared to carry through. On the con-
tinent of ~sia. this ~ttle island has large lands and is growing cotton. If 
~apane8e rICe IS considered to be a menace today, Japanese cotton will be 8 
menace tomorrow (Hear, hear), and we want every help that Great Britain 
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"an give us, not only by taking our cotton, but also by making others 
take our cotton, for London is one of the greatest markets of the world. 
And what is the help that Great. Britain is thinking of giving? Mr. Grey 
made this statement before the Joint Parliamentary Committee. I do not 
want that we should wallow in ancient prejudices. I do not condemn 
Members who approach this question with suspicion. Suspicion dies hard. 
I know it is so veI";" difficult to open a new chapter, but when Manchester 
is willing to approach this problem from a new angle of vision, let it not 
he said of us that we were a stick in the mud. Mr. Grey said: 

"We are using every endeavour in Lancashire to encourage the use of Indian cotton. 
As Mr. Rodier has pointed ont, no doubt you are familiar with the fact that there 
ill a great deal of Indian cotton that can only be, used in relatively low qualities of 
''Yarns and fabrics. and in the main those are not Lancashire productioll8. But } 
might say here as a Director of the Lancashire Cotton Corporation that we are using 
ourselves between twenty and thirty thousand bales of Indian cotton every year, and 
tJaat nse we are endeavouring to extend and to encour~e its extension, amongst all 
our spinners and our weavers, Of course, we realise this, that India will jndge the 
question as to how many bales eventually are you able to take," 

As Mr. Neogy, as Mr. Gaya Prasad Singh, as Mr. B. Das have 
12 NOON. repeatedly emphasised in their speeches, an emphasis which 

Manchester has anticipated, we want a business relation, not 
the relation of a helot of the Empire and a boss of the Empire, but of 
two economic equals, and that is where the advantage of the Mody-Lces 
negotiations comes up before us. They are dealing 88 two equals, not a 
subordinate branch of the British administration, not an agency of White-
hall, but twc independent interests whose reciprocal interests have been 
taken into consideration by the parties concerned. Mr. Grey says: 

"Of course, we realise this, that India will judge the question as to how many 
balee eventually are you able to tak(>, We are not only pushing it by way of propa-
ganda. .. " 

Manchester doing propaganda for usl Who could have imagined it 20 
years ago? Who could have imagined it even JO :vears ago? India is. 
launched on a new road. India is marching in the direction of responsible 
!:\,overnment. You will have tomorrow a Minister for Commerce responsible 
to this House. M80llchester fears that Engl8olld;s intransigent opponents· 
will come and be in the Government as De VaIera is in Ireland, and. in 
order to avoid De Valera tactics, they say. have safe~rds. But as 
Mr. Joshi has said, no safeguards. no guard will be safe enough except. 
'he goodwill of the people. And they are recognising it. They are doing 
propaganda for us, an~ they are producing a machine, they are trying to 
invent a machine,-the inventioT. is almost a succes&-to clean our cotton, 
so that our cotton will be 88 good as the best cotton in the world, so that 
it will not only have a London market, it will have a continental market, 
:t world market. Manchester people are experts, and surely we want their 
brain to help India to produce the right kind of machinery to clean our 
cotton, and here is an unde..-taking that he (Mr. Grey) has given to the 
Joint Parliamentary Committee. I am reading his words: 

"We are not only pushing it by way of propaganda, but at the Shirley Ill8titute· 
the British Cotton Research ABBOciation are bending 1\11 their endeavoun to deville-
machinery for the cleaning of Indian coUon to make it much more extensively 1II&ble 
for Lancashire productiona. I might say that they a.re meeting with a very consider-
able measure of success, and that IIUccees will not poesibly apply or be applicable ~ 
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Lancashire alone. Any invention which improves the use or facilitates the WI8 of 
Indian· cotton will immediately become world wide, and any mechanical device which 
makell it possible for Indian cotton to substitute American cotton will be very speedily 
available not only to Lancashire producers but to Indian producers, to Continental 
producers, and producers allover the world." 

That looks like Pandit Jawahar Lal Nehru's oration in a cotton grow-
ing area to find markets abroadl Such being the case, may I not enquire 
why we should hug the CMC8SS of ancient prejudiC'e? I do not for a 
moment say that we should walk into Sir .Toseph trap, - for I recognise 
that there 81'e two Sir Josephs. There is Sir Joseph Bhore whom we see, 
there is also a Sir Joseph whom we do not see. (Laughter.) I know 
t,he Honourable Member is getting embarrassed. Embarrassment sits upon 
hi!; brow, but it is a fact. There 81'e two Sir Josephs, Sir Joseph the 
patriot who wants to see that Indian industries flourish and agricultural 
products, such as cotton, find a market here and abroad. But there is also 
a Sir Joseph, a great enemy of India and Indian sspirations, and I find 
that he h8S put up a fight as a member of the Joint Select Committee, 
I believe, that not only should there be safeguards, but also a clause that 
t he Indian Government should not be in c position to give bounties to 
Indian industries. 'rhi8 is what Sir .Joseph Nall says. (Laughter.) Sir 
.Joseph Nan, not Sir Joseph Bhore. (Loud Laughter.) This is what Sir 
.1 oseph Nall says • • • • 

The Honourable Sir loaeph Bbore: (Member for Commerce alld Rail-
ways): I am lOrry that my Christian name hss caused 80 much embarrass-
ment to my Honourable friend. (Laughter.) 

JIr. O. S. :B.anga Iyer: I wanted to embarrsss the Honourable gentle-
man a little bit, for it should not always be smooth sailing. In this House, 
he has been embarrassed with 80 much applause tha~ I thought I might 
produce this little ru1Il .. 

There i& at this end a Sir Joseph who loves this country with the 
passionate and profound love of a patriot. and there is at the other end 
the other Sir Joseph. an Imperialist of Imperia.lists, a die-hard who is not 
satisfied by the safeguard clause who says that the Government must be 
prevented for all time to <,orne from getting rid of that safeguard by giving 
bounties to the industry. He says: ! 

"Therefore, the constitution 8hould be 8Ilcla that it would not enable the trade 
agreement to be over-ridden by further Government action. The constitution should 
contain provisions which would pnvent further Government action frustrating the 
trade agreement." 

1Ir. B. M. lOlhl (Nominated Non-official): A safeguard to a. safeguard. 
Mr. O. S. llanga lYer: As my friend says, it is a safer safeguard. Sir 

Joseph NaIl says: I 

"It will be entirely fallacious to ignore the poesibilities of bounties being lI8ed for 
the ult.imate frustration of thf' Trade .Agreement." 

It is fortunate in this connection to mention that the Honourable Sir 
Joseph Bhore has seen to it that Sir Samuel Hoare does not walk into his 
namesake's net. It is a great credit again when We have an Indian 
C:ofumerca Member here that the Tory Secretary of State should have 
gi ven !\ bit of his mind to Sir Joseph on the other side of the ocean. He 
said: 

"I am Bure this must be a matter for discUBBion by the Committee afterwarda aDd 
I wonld only .. y now that I do not accept Sir Joaeph Nail's view." 
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I am glad he did not say by mistake Sir Joseph Bhore's view, because 
I nm- pretty certain that Sir Joseph Bhore has had to put uI? a fearful 
flaht with the British Government to get liS what he has got Just as Mr. 
Modv who is fighting us here had to face the music there. I know it, but 
I am not speaking about it, because flattery is not. in my lin~, and. it is 
just as well that Mr. MOOy faces the music for 1\ while, for he IS openmg a 
new line. I 

Lastly, I must refer to my friend, Mr. B. Das's light motion for 
circulation. For the last ten years or more, Mr. Das· always headed a 

o4lebate with a motion for circulation. (Laughter.) It was sometimes a 
trick of his. sometimes it was a necessity, as on this occasion a trick to get 
~e first place and give the right lead, .a legitimate ambition, because I 
myself have competed with him and successfully in regard to the Railway 
Board debate. He came five minutes too late even though the news-
'Papers had given out that I had come to an agreement with Sir George 
Rainv to have a simultaneous discussion in this House when the Federal 
Stru~ture Committee was discussing the Railway Board question in the 
Viceroy's House. My Honourable friend, Mr. Das, was the tortoise and I 
was the hare, and I won, because I ran quick~r. th,!-n he. (LauJ!"hter.) 
This time, my Honourable friend, Mr. Das, had the field free 
to him and led us into a formidable discussion. He was entitled 
to do so. but he knows more than anvbodv else that circulation 
motions are not invariably meant to be p;essed to a division, and my 
Honourable friend, Mr. Neogy, also made it very clear in the course of his 
speech. My Honourable friend, Mr. Das, knows that "nfterwits are dearly 
bought", but I will tell him "let thy forewits guide thy thought". 

As for my Honourable friend, Sir Joseph Bhora, I ean only say in con-
clusion that he follows up and lives up to the principles of Napoleon 
Bonaparte when Napoleon said that a statesman's heart must always be in 
hIS head. and often times the heart of our Commerce Member is in his 
head and it is pretty clear as the Committee will k'1loW that, throughout 
the discussions, throughout the negotiations with Japan and throughout 
t,he framing of this Bill, he has got India's interests in his heart as well 88 
in his head. Sir, it is not necessary for me to applaud him on the trium-
phant settlement which he has alin08t made with Japan; only verbal trans-
actions have yet to be concluded in regard to which word should be used or 
which word should be taken out; the substance is there. 

When I delivered a speech 20 years ago, as a delegate of theAll-India 
Industrial Conference in Bombay, presided over by Sir Dorab Tats, on the 
question of protection, I little imagined that within my lifetime the excise 
duties would have gone and Manchester would come on bended knees 
before India and invent a machine to improve our cotton and find us a 
market to take our cotton in larger quantities. If that is going to be 
Imperial Preference, I do not mind that Imperial Preference. But if by 
Imperial Preference is meant that India should be a hewer of wood and 
drawer of water seeking some kind of Imperial isolation, I am not for that 
Imperial Preference. I know the present preference is of a protective kind 
and we bave to examine all the points that Mr. Das Bnd Mr. Neogy and 
the Opposition have made in regard to the Bill in Committee, anti if the 
Committee thinks that the Bill is worth accepting, it should be accepted. 
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If it thinks that it should be modified, it should be modified, but there is no 
case now for circulation as my Honourable friend, Mr. Das, himself 
recognises and as he has told me 80. I 

Lastly, Sir, I must conclude with this tribute to the first Indian 
Commerce Member who handled this question as the first Indian Minister 
of the Federation in a popular House would have done. He is I\. statesman, 

"Who makes by force his merit knoWD 
And livell to clutch the golden keYII, 
To mould a mighty State's d~, 
And shape the whisper of the throne." 

(Applause.) , 
Sir Oowasji lehaDglr (Bombay City: Non-Muhammadan Urban): Sir, 

I would like to bring the House down to realities and to the Bill that we 
are discussing. While I cannot be over-enthusiastic over the Indo-
Japanese Agreement, I would like to add my congratulations to those, 
of others to my Honourable friend, the Commerce Member, and his 
colleagues, for having been allowed in the first time in the history of India 
to be the real Government of this country on an important matter, without 
the interference of their lord and master several thousands of miles away; 
for I am given to understand that the Honourable the Commerce Member 
was given a free hand in these negotiations and he and his colleagues were 
allowed to do the best they could in the interests of India. 

Sir, while not being able to be enthusiastic about a reduction of the 
protective duty from 75 per cent to 50 per cent, the House must realise 
and I am sure it has realised that. the interests of the textile industry and. 
the interests of the producers of the soil are linked together for e\"er. 
It is the prosperity of the agriculturists which makes the prosperity of 
industry and especially the textile industry. and, therefore, if this Agree-
ment attempts to secure for t~e cotton grower a certain market for 8' 
certain percentage of his produce, the textile industry must be prepared 
to have a lower percentage of protection against its most powerful competi-
tor, the Japanese. But I do want to raise a voice of warning as to 
whether this Agreement is going to give the agriculturists what they have 
a right to demand, namely, a fair price for t.heir cotton. I am given to 
understand and I know it to be true that the price of cotton today is 
lower, compared to American cotton, than it was when the boycott was. . 
in full swing. How is that possible? It is possible through the manreuvres 
of the Japanese Cotton Spinners' Association who ha.e a cont.rol over 
freight. I am given to understand that they have refused the proper share 
of freight to Indian exporters of cotton. They have gone further. I 
understand that ships have actually left India since 22nd J /lnnary 
with space available rather than give it to Indian exporters of 

\ cotton. I understand, Sir, that discriminatory restrictions han been placed 
upon non-Japanese exporters, and whereas, before the boycott. it. was 
competent to non-Japanese exporters to ship cotton to Japan without, at 
the date of shipment, having entered into any Cvntracts for the sale of 
that cotton, now that the boycott has been lifted, it is absolutely impos-
sible to obtain a permit to export cotton unless t.he contract has in fact 
be8l entered into and the cotton is shipped under that contract, and what 
is more, that contract has to be with a mill ic Japan. Sir, under these 
circumstances, . it is not. surprising to find that cotton is today 25 to 30 
rupees a bale lower than it ordinarily ought to have been; and, therefore, 
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these facts bring me to that very important clause in the Indo-Japanese 
Agreement, namely, the most-favoured-nation treatment clause. Sir, I 
should like the Honourable the Commerce Member to tell us a little more 
about this most-favour ed-nation treatment clause. As my friend, Sir 
Leslie Hudson, said, these clauses are now out of date. It was, I believe, 
in August 1904 that a Convention between India and Japan respecting 
commercial relations was signed at Tokio. I should like some information 
from the Commerce Member as to whether the most-favoured-nat.ion 
treatment ,clause is going to be on the lines of the 1904 Convention and 
whether he does not think that the time has come when some further 
provisions should be embodied so as to ensure that the most-favoured-
nation treatment should not only apply to the Japanese, but also to Indians 
trading with Japan. It might be an action of the Japanese Government, it 
might be an actioil of !l private association; but if that lretion has the effect 
of discriminating against non-Japanese traders in this country, I contend 
that it is the duty of Government to see that in this clause there must be 
provision to prevent this discrimination taking place in the future. Sir, 
I fully realise that due to the Agreement, which forces the Japanese to buy 
a certain quantity of cotton, machinery will be necessary to enable them 
to do so. But surely that machinery should not be taken advantage of 
for the purposes of discrimination. It is impossible for them to carry out 
their Agreement with India if they have not got the necessary machinery. 
Give them all facilities by all means to have such machinery both in India 
and in Japan. I have no objection to it; all credit to them that they 
have been able to bring such machinery into existence and work it so 
successfully,-an object lesson to this country. But I do think that 
there are limits to which such machinery should be used. 

Mr. President, I will just mention the question of quotas. My Honour-
able friend, Sir Joseph Bhore, stated that the quota that he had embodied 
in the Agreement was a guarantee against dumping. Well, Sir, 400 million 
yards is no small quantity to be imported into this country. Only in the 
two years, 1929 and 1932. has that figure been exceeded; and if the 
Japanese can import 400 million yards, I do not see the justification for the 
statement that it will be a safeguard against dumping. 
. Sir, I have p.othing further to say. The Honourable the Commerce 

. Member and his Government have agreed and we shall" have to loyally 
carry out the Agreement he has entered into with Japan. But I do have 
apprehensions that there is a risk of dumping continuing. MI'. President, 
specially do I desire to draw the attention of my Honourable friend to the 
fact that when there is a quota for textiles, there should be no loophole 
left for the undue export to this country of artificial silk at cut throat 
prices. It has been stated here by more than one Honourable Member 
that the protective duty on artificial silk is low. I agree, and I would 
make an appeal to the members of the Select Committee to examine this 
q.uestion very ca:efully indeed and t~ see that the import duty on artificial 
silk from Japan IS of a character WhICh would be effective and that it will 
not very greatly add to this quota of 400 million vards of textiles. It is a 
duty which this House imposes upon the Select· Committee, and I trust 
that the Select Committee will see to it that no injustice is done to the 
industry by this unfair competition of artificial silk . 

. Now, Sir, I will just come to the Agreement between the MillowneI'S' 
Association and the Lancashire industry. My Honourable friend, Sir 
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Abdur Rahim, laid down a principle with which I am in complete agree-
ment. He stated that if an industry in a country enters into an agreement 
with a similar industry in another country and if there is complete unani-
mHy in both countries, there is justification for Government to give that 
agreement Statutory effect. But if there is a difference of opinion amongs~ 
the industrialists of a country and if only a section of the industry enters 
into an agreement with the industry of another country, there i!'l not that 
justification for Government to give it Statutory effect. He went further 
and said that it was the duty of Government to see that such agreements 
did not adversely affect any other interests. I am in complete agreement 
with that principle, but, I am afraid, Sir, that the Agreement between the 
Millowners' Association and the Lancashire industry has suffered on 
account of the name that has been given to it and a cOnsiderable amount 
-of injustice has been done personally to my friend, Mr. Mody, due to this 
Agreement commonly having been called the Mody-Lees Agreement. It 
was flU agreement between the Millowners' Association of Bombay and the 
Textile Mission that came out to India. Mr. Mody; who is the paid 
-Chairman of the Millowners' Association, was in constant touch with the 
most influential members of his Committee during those negotiations, and 
Mr. Mody would not have encouraged those negotiations if he had not the 
support of the most influential members of that Committee throughout 
those negotiations: and who are the members of that Committee? They 
are men like Sir Ness Wadia, Sir Naoroji Saklatwala, Sir Manmohandas 
Ramji, Sir Chunilal' Mehta-and may I ask if Mr. Mody is to be called 
a traitor, &. man who has sold the interests of his country, why is it that 
my Honourable friends will confine those complimentary terms merely 
to the Chairman of the Association and not to Sir Chunilal Mehta, Sir 
Manmohandas Ramji, Sir Ness Wadia and Sir Naoraji Saklatwala, who 
were just as much responsible for this Agreement as their Chairman? 
I consider this unfair; if this Agreement is not in the interests of 
India and if you &.Te not in agreement with it, if you think that it has 
been the act of a traitor, then be fair and call all those men, whom I have 
named and whom you dare not, face, traitors as well. 

I now come to another very important point: and that is the cross-
examination to which our attention has boon drawn of the representatives 
of the Manchester Chamber before the Select Committee in London. 
My Honourable friend, Sir Abdur Rahim, and I think Mr. Neogy, read 
-out questions and answers: they were perfectly correct: the tone has 
-changed, but the substance has not. (Hear, hear.) A deliberate ques-
tion was asked whether the safeguard, which can be interpreted to mean 
that Indian industries should not be allowed to expand lest they com-
pete with British industries. was insisted on. The answer was "yes". 
Now, I desire to bring to the pointed attAntion of this House, in connection 
with those answers and those questions. the Agreement entAred into by 
the Millowners' Association of Bombay and the representatives, the 
authorised representatives, of those very gentlemen who gave evidence. 
In my humble opinion, the most important point in this Agreement is 
laid down in the following words: 

"It was agreed thal the Indian cott{)R textile industry is entitled for its progressive 
development to a reasonable measure of protection against the imports of the United 
King., yarns and piecegoods." _ 

I consider that that admission, made by the mission that was sent out 
to India by the Lancashire interests, is the most important admission in 
the whole of this document. What does it mean? It means that "we 
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from Lancashire agree that the Indian Government. have a right to im-
pose upon the imports from the United Kingdom such reasonable dutie~ 
as they consider are necessary to protect the interests of the textile indus-
try in India, and the growing textile industry of the country ..... 

-Jlr. N .•. Joshi: Who is to decide the' reasonableness of the duties? 

Sir Cowasji Jeha.ngir: The Government of India are to decide. I con-
sider that if you place upon the answer given before the Select Committee 
the interpretation that has heen placed upon it in this House, that these 
words that I have 'quoted are a contradiction of that answer and are in-
consistent with it; and I would prefer a written and signed document of 
this sort td any questions or answers before the Select Committee. This is-
a aocument in which undertaking is given that Lancashire admits our 
right to develop our industry, for it says "progressive development". 
You are in a position to develop your industry so as to spin finer counts 
and make finer cloth; and then you are in a position, according to this 
Agreement, to so tax imports from the United Kingdom as to protect that 
industry. I do admit that there are certain concessions in this agree-
ment. With regard to textiles, personally I see no great concession-the-
duty remains in the Bill what it was and what it is today: there is an 
undertaking that, if the surcharges are removed, no claim will be made 
for further protection; but I admit that in yams there is a reduction; but 
my Honourable friend, the Commerce Member, has gone further; it will be 
left to the Select Committee to examine that and to see how far the reduc-
tions suggested in this agreement and the further reduction suggested by 
my Honourable friend are justified. I admit that on aritficial silk. . . . 

JIr. B. Das (Orissa Division: Non-Muhammadan): May I ask if we-
have got the power in the Select Committee to raise the duties that ara 
put in the Bill and whether we have got a right to suggest an alteration 
of the duties? 

JIr. H. P. Kod1 (Bombay Millowners' Association: Indian Commerce): 
Surely it is open to the Select Commit~e to try and convince the Govern-
ment and get the Government to agree to a higher scale of duties. 

lIr. President (The Honourable Sir Shanmukham Chetty): So far as the-
technical point, as to whether a Non-Official Member has got a right to-
move an amendment increasinf; the duties, is concerned, Non-Official Mem-
bers cannot have a right in Select Committee that is denied to them in the 
Assembly: they cannot have a right to move an amendment for increasing 
the duty; but the Select Committee offers an opportunity, where the dis-
cussion can be more informal across the table with the Government ana 
Non-Official Members, to have a chance of convincing the Government that 
an increased duty is necessary. 

lIr. O. S. Ranga 11ft: Is this one of the realities about which the-
Honourable Member talked when he began his speech? 

Sir Oowuji .JehaDglr: Very much so indeed. Not only is it a reality •. 
but the very substance of the Bill. 
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JIr. O. S. Ranga Iyer: We will then oppose this suggestion tooth and 
nail. 

Sir Oowasji ~e~fr.: You .~re welcome to oppose it a~ much as you 
like and :voil are welcome to mterrupt as much as you lIke. (Interrup-
tion.) But I would suggest to the Honourable Memher to keep cool. It 
is a virtue sometimes ..... 

Ill. a~ S. Banga Iyer: But you began with realities as though I was 
talking of unrealities. ' 

Sir Oewasji .Jehangir.: \VilI my Honourahle friend realise that a little 
fun is permitted? I do not want to waste the time of the House. But 
if. I did, tell my Honourable friend that he did go ofT the realities, was 
tha t a g:rea t crime? 

Xr. O. S. Ranga Iyer: I am entitl~d, tp my opinipn th&t you are goin~ 
off the realities. 

S~ Oo:~asii .Jehan~ir: I, do not ~ve way ~ny' further. 
Now, it is the duty of: the Select COIllIlj.ittee to exarrllpe the rates put. 

d,own in the Agreement with regard to artificial silk imd I trust the 
S~ect Committee will do their duty &Dd examine wheth.er these rates 
are such as will in any way interfere with our industry, and, if tbey do, I 
trU8~ that they will s~oJ;l.gly briog it to the a.ttention of the Go"ern-
ment. 

Si~, WEj have been askpd-what is the quid pro quo? In my opinion, 
the ellief quid pro quo for this Agreement 18 the lines 1 have read and the 
admission that has been made. The next is an undertaking that' n10re 
cotton will Qf' consumed by Great Britain. I need not state how important 
it is to hflVC a competitor to Japan in this country for our cotton. 1, have 
madf' that point in the beginning of my speech. 

:Mr. President, I very much regret the length of my spt>ech. I haw' 
just spohn, I think for quarter of an hour,-I have not spoken morf'. and I 
apologise to my friend, the Commf'rce Member, for hanng tahn up the 
time that was assigned to him. We shall look forward all the more to his 
reply after he has been fortified with luncb. (After consulting Mr. S. C. 
Mitra who was sitting behind.) Mr. President, as my friend, Mr. Mitra, 
~ould like to have five minutes, I tnlst that you will forgive me for the 
time I have taken. 

)[r .. ~. 0: ~Y'a (Chittagong n!,q. Rajshahi Divisions: Xon-~fuhamma­
dan Rural): Bir,1 dq, not know bpw I shoqld devote these five minutes you 
have be~ij plE;ase~ to gi,ve'me . . . . ,t, .. .' 

~r· ~.~~~~t (The H,onouruble Sir Shanmnkham Ch.etty),: The Honour-
abIp 1\~ell)q~r. can t,ak.e quarter: of an hq4r aft-er Lepch. 

; . I. 

. ~.!J... O. ¥i~~: I am afraid, Sir,. in this. deb:lte I. cmmot devote my 
tjme only tp, alIudu;Jg to realities. bllt I like also tp refer to some of the 
o~her, cO~l'idflr:!ltio~~, which, h;m~ fln important ben:-ing on the whole sul:-ject. 
f;).u;, '04/a: IIr:o~.uc~d clpt.h enough not. merel~ for her own consumption for 
s.ev~ral Q~ntuJ:l.e~1 but, sb~ !llso sup,plied it tp ~er, neigp~ouring countries 
@d to ~\:en djst~'Ilt Goyntnes. 1 shaJl not go into details, but only say 

'\ , - " . " 
c 
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that I have no quarrel with the British Government for forbidding in the 
18th century the inroads of Indian cloth into England, but what I do 
contend is that this Government, by its deliberate policy, ruined the Indian 
cloth manufacturing industry. 

Sir, my friend, Mr. Ranga Iyer, contended that we should make no 
s.ttempt to producE.' the entire amount of cloth required in the country. 
Here I entirely disagree with my friend, because I feelthal! every- country 
should supply or produce its own bare necessities of life like foodstuffs and 
clothing, and when India is already producing more than 80 per cent. of her 
total consumption, had India been .free, I can say. without any fear of 
contrr.mction, she would have pr<>duced all commodities so as to make 
herself self-sufficient in cloth and all her requirements. Mr. Ramsay Scott 
and Sir Leslie Hudson referred to Japan putting 400 per cent duties and 
even prohibiting the import of fabricated silk into Japan. Sir, India would 
have done the same thing if she had betln free. . 

S4'. the Tariff Bor.Td reported that India had satisfied all the four con-
ditions necessary for protecting an industry which could ulti~ately produce 
the entire consumption of the country and within a few years by internal 
competition the price would certainly go down in the interests of the people 
of India, but I know that this is 8 cry in the wilderness. We can have 
protective duties for sugar expecting to produce -Bugar sufficient to meet 
the entire consumption of sugar by the country, but we 'cli/nnot expect it 
in the case of cloth, because England does not produce sugar, but produces 
enough cloth. I know that we are a subject nation, and I agree with my 
friend, Diwan Bahadur Mudaliar, that there is no use in If.' hide and seek 
policy as he complained against the attitude of the IndiQ.D Chamber of 
Commerce ..... 

Kr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member mr.y continue after Lunch. 

The Assembly then adjourned for Lunch till Two of the Clock. 

The Assembly re-assembled after Lunch at,-Two of the CloCk, Mr. 
Deputy President (Mr. Abdul Matin Chaudhury}in the Chair. 

Itr. S. O. Mltra: Mr. Deputy President, at the time when the. House roSe 
for lunch I was discussing the attitude of the Indian. Chr.mber of Commerce 
and the Federation of Indian Ch&.mbers as regards their attitude of non-
co-operation, and I said that I agreed to a large extent with my Honour-
able friend, Mr. Mudaliar, as to their policy of going to Government sur-
reptitiously and avoiding the public. At the same time, I must sr.y that 
I do not agree with my Honourable friend and also with· Mr. Rangalyer 
when they said that commercial interests in this country should have 
nothing to do with politics. As a subject nation, I cannot think of any-
thing which is not intimr.tely connected with politics, much less. in a matter 
like commerce. A policy of tariffs makes or mars the. prospects of. indus-
tries in Indis., pond so, I ~, my Honourable friend, Mr.M:udaliar; most 
unwittingly perhaps did a dissernce to the country by encouraging the 



(}overnment in their attitude of non-co-operation with the Federation of 
Indian Chambers. From our experience we know that the Associsied 
Chambers of Commerce frequently deal with political matters. They were 
foremost in ventilating anti-national feelings in India. They were against 
the transfer of law and order in some of the Provinces, suggesting bi-
climeral Legislatures in Provinces. My Honourable friend is not asking 
the Commerce Member to non-co-operate with the British Chambers of 
Commerce as well. If, in the exuberance of national spirit, commercial 
bodies in this country for a time deal with matters which are not primarily 
their concern, but if they retrace their opinion later on, I think it behoves 
the Government not to adopt an attitude of non-co-operstion, but to help 
them by their guid6lnce; but if they adopt that attitude in the case of the 
one, they must show at least the same' attitude to the other. 

Kr. B. Das: May I inform my Honourable friend that the Federation 
-of Indisn Chambers is quite willing to let the dead past bury its dead and 
to welcome Government Members to its annual meeting which takes place 
Jtt the end of this month here? 

Kr. S. C. )(itra: I 'am very glad to have this piece of newsfmm my 
Honourable friend, Mr. Das, who, being a member of the Executive Com-
mittee of the Federation of Indian Chambers, can speak with !>uthority, and 
I hope that Government will reciprocate that feeling by their attendance, or 
they will adopt the same principle with all the commercial bodies that 
happen to deal with politic!>'l matters as well. 

Before lunch, I said how our cott8€e industry was deliberately ruined 
anti destroyed by England when, after the Industrial Revolution in the 
early part Q£ the 19th century, with the invention of steam power, they 
took to this industry. Sir, I agree that there is not much good in discussing 
old matters; we should look more to the future. I give credit to the great 
Bombay industrialists who in India revived the manufacture of cloth through 
mills. They deserve all our congratulations. I further maintain that the 
textile industry is a national industrv, and here I should like to difier from 
my Honourable friend, Mr. Raju. - This textile industry is producing 85 
per cent of the total consumption of India and is providing lakhs of labourers 
with work ..... 

Kr. B. Sitaramaraju (Ganjam cum Vizagapatam: Non-Muhammadan 
'Rural): Does my Honourable friend mean by that only mill production? 
If he does, he is wrong. The handloom's position in the production is by 
far the most important consideration. 

lIr. S. O. Etra:' If my Honourable friend had waited a little, he would 
'have under;;tood my point. When I speak of t.he textile industry, I include 
both the .handJo()m industry and the mill industry. If the figures supplied 
by my Honourable friend, Mr. Thampan, are correct, namely, that 85 per 
ce?ot of the yarn used by the weavers in India iii also produoed in Indian 
mIlls, t~en ultimately it implies that a much larger proportion of Indian 
populatIon d.epe!lds to() a great, extent on the textile industry. I think that 
It IS a premIer mdustry of India, and that it is a national industry. 

T~e~et that my Honourable friend, Mr. Mody, .referred to the public 
meetmg m Bengal. I can only tell him that the public meeting in Bengal 
,,:,as a. reply to the public meeting in Bom?ay~ T think that a cosmopolitan 
'CIty like Bombay should not refer to these sma.1I matters in future. 

o 2 
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I should like to say a few wordK about the s~H~ll-l1ed nlleal conven~io~ 

of which we talk SO much in this HouRe. What is this fiscal convention 'I 
If anything is necessary to prove that it is merely a farce, I would invi~ 
the attention of Members of the House to tlie evidence of Mr. R,04rigueIJ-
before the R{)und Table Conference itself. The principltl is ~/!.t where the 
Government of India and thc Legislature agree, the Seoretary of State 
should not intervene. Now, whateyer may have happened in the past, 
for the last two or three years it has been p~rfectly clear to everybody 
that the Government of lndia here have ceased to funotion. Even in 
small matters the Secretary of State lays down principles and gives instruo· 
tions and there are even little variations, and' everything must be done 
according to his dictation. So there is really nothing to be proud of in thi& 
fiscal convention and that was the point that Mr. Rodrigues had in view. 
They are certain of their position,. SO long as the present Oonstitution exists. 
~t if the. future Government of India may be independent to any extent .. 
t.ij that extent they wanted safeguards for theit- interests. 

[At this stage, Mr. :pr~eni ~The Honourable Sir ShaomukhlUll Chetty) 
resumed the Chair.J 

My friend, Mz:. Muda.liar, ~d ~a~ ~ue to agitation in ~~ia, tho 
political situation had been worsenad, but; the result of a true study of the 
situation is that, after each Round 'l'l/>ble Conference, they went down from 
the former positipn. If it was due merely to agitation in India, then 
MI'. M.udaJiar should also remember that it was the bttitude of the die-hards 
and theChurehill, clique ~hat aroused this strong suspicion and agitation 
in this country. I personally believe that Britishers as a practical nation 
do not care at all for !lny agita.tion, whether for or 'lgainst, in theS& 
IlloIltters. They are guided by the strengtb of political opinion in India. 
It is the whittled sta~ of the Congress and other political parties in India 
that has goaded WIn in weakening the little concessions they first proposed 
tc:> confer by this 'White Paper Constitution. It is natural that they will 
be dictated essentiaU, by their selfish interests. They will never yield 
when there is no necessity for it. If by mere force of logic or by soft worda 
freedom can be attained-I know in India there are schools of thought who 
believe in it---let them try by all means, but I (or one do not in the least 
believ~ that by, J,J;I,ere ~a80ning and, logic we can liave freedom in any sphere 
of our activiti.es in India. I believe that if the Britishen would hava-
understood their true interest. then certv-in1y there was possibility of co-
ordination with the Indian people; but, as a matter of fact, we find in 
experience that bureaucrats in India also think that they have succeedea 
by ~he policy of coercion and thai; the other policy of conciliation is not-
necessary. How lmreal this House is when I find here member after 
member thinking that there is any ]i>OSsibiIity in the near future of co 
oTdinating British and Indian interests having regard to the attitude of the-
British Government at home. My time is over, and I cannot dilate on this 
question; but I like to say tillal, whatever, laws or Tariff Bills are passed 
in this Rouse, the people in the country cannot be induced to accept foreign 
goods or Britisl1. goods or Empi~ goods as yeo may like to call it. They 
caBnob f~ our people. t{) buy i., and that is well realised by statesmen 
in Engle.n.ci. I would Mlvise th~t a real attempt should be made to reconc~(t 
the people of lndia. I klww, that the Gotvernwent !len carry 81ly l~gislat~or:t 
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the like, Lut that will not. !lelp the Briti8~ .tr~e~ io sell 'their goods ~ 
tnln, jf they really want It. Real reconcIhatlOn IS necessary, !Ind It IS 
not by soft words either here or in England or by even, what one of my 
rI-iehds'called, licking the boots of the foreigner, that we can get freedom 

06r solve this question. 

'!'he ~leSlb'oMph 'Bhore: Sir, I do not propose at this stage 
tc go 'Into the details of the Bill. The proper time for that will be in 
Committee and at the consideration stage of the Bill. I propose now to 
.confine Hiyself to the more general points tha.t were raisP..d in t~e course 
<If the debate and, it is only in respect of some of the more unportant 
.questions that I can here make commentll. 

I must of course make it clear t.hat I am opposing the motion of my 
Honourable friend, Mr. Das. I submit that there is absolutely no substance 
int.he &l'gumen~' which he has adduced in support of his motion. The 
Agreement between the Bombay Millowners Association and Lancashire 
has been befoce the country for many months and there has been the 

·.amplest opportunity for public <>pinion to express itself upon that Agree-
Tlwnt. Nor do 1 think that the House can complain that we have not given 
it sufficient time to consider this measure. Equally I must oppose the 
motion of my Honourable friend, Mr. Bhuput Sing. I need only point out 
to him that if our labours in the Select Committee are not finished within 
the period of time mentioned in my motion, we shall come up to the House 
.and ask for an extension. 

Kow, Sir, my Honourable friend, Mr. Joshi, delivered himself of some 
peculiar sentiments. l-te said that private organisations had no business 
to enter into any agreement i. regard to tariffs. That sentiment was, I 
thiuk, endorsed by the Leader of the Opposition, and I think he WEAlt 6: 

little further and he said that Government should do their be8t to discourage 
such agreements. Such agreements so far from meriting Government's 
discouragement appear to me to be of the utmost value for trade and, 
commerce, provided, as pointed out by my Honourable friend. Mr. James, 
firstly that the hands of Government are free to accept, to modify or to 
reject t.hem in the interest.s of the cOUlitry-, and, secondly, that the legiti-
mate sphere of the Legislature is in no 'Way invaded. Mr. Joshi, I think, 
o(n~erlooked t he fact that this. particular Agreement can have no, V1ilidity 
unless it has been ap]Jrov'ed both by the Government a.nd by the Legisla.ture, 
tmd .we are now in fact seeking the approval of the Legislature. Nor can 
I fGllow m~' Ilonotirable friend's 8uggesijon that successful mills should 
(lQDle to ll;1~ help of the unsuccessful anll that there should be a pooling 
<of, the profits and losses before they have any right to oome to this House 
an~ .ask fat;. protection. I personally do not nsuajiy,e such 8 state of affairs 
!bemg br(>light into existence, certainly not in the Bear future. 

'itr. it .•. 1osb1: Whv? 

ii~ d:onauri.fue III :t~h IhOre: I do not visualise it. 
1rr. ' ..... .toilU: Why? 

'\ ~e ~ODO~e ,~ .Joaeph Bhore: Because possibly I have not the 
V'flltute or ~gle '~l!fe of mJ RmounlbIe.,frieml. -Dl that could ,have 

be~n done, ~t the pr~t morll~t,theTariffBaud has done, namely, 
to ba!l'e~lt conebJllt6IUI ~. the cenditions of miHswhich have attainad 
a 'standsrd oj reasoUable efficiency. 
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Then, Sir my Honourable friend contends that protection must be made 

contingent on improvements in labour conditions. Here, Sir, I submit 
to him that that, from his own point of view, is a dangerous proposition. 
In the first place, if for some reason, protection were' withheld, the first 
sufferers would be'labour. and, secondly, I suggest that improvements In 
Jabour conditions must be trea.ted and considered on their own merits 
and entirely apart from any question of protection. If such improve-
ments are necessary and practicable, if they are worthy, and possible of 
acceptance, then they should be brought before this Legislature, and 
legislative sanction should be obtained for them quite irrespective of 
whether protection is granted or not. 

Sir, my Honourable friend, Mr. Maswood Ahmad/. said that he would 
like to see Indian mills use Indian cotton to the extent of 75 per cent of 
their consumption. May I say to him that his wish is more than satisfied, 
for, so far as my information goes, something like 88 per cent. of the 
consumption of Indian mills is Indian cotton. That fact, I think, Sir, 
shows beyond all doubt the inter-connection between the cotton grower 
and the cotton textile industry of this country. The welfare of the one 
is inextricably bound up with the welfare of the other. (Loud Applause.) 

Now, in regard to the complaint of unfairness in the allocation of cargo 
space to Inaian shippers, I will at the present moment abstain from sayin~ 
anything, but I ~an assure my Honourable friends that that matter IS 
engaging tha attention of the Government of India. (Hear, hear.) 

Mr. Neogy, Sir, made two points, to which I should lik~ particularly 
to reply. Ht· laid emphasis on the point that one-fourth the production 
of the Ahmedabad mills consisted of the higher counts, namely, 30's and 
above, whereas only 1J8th of the production of the mills in Bombay 
Island was of the same nature. He, therefore, argued that Ahmedaba.1. 
had a greater interest, and a larger concern in the rates that have been 
imposed on United Kingdom products, which enter more largely into com-
petition with the higher counts manufactured in this country. Now, may 
I put it to my Honourable friend that if that is the standard of judgment, 
we should not turn our eyes to the percentages, but we should take into 
account in each case the total quantum of production. Now, I will give-
the House the figures. In 1931-32, Bombay Island produced, of the counta. 
referred to by my Honcurable friend, in round numbers, 42 million pounds. 
Ahmedabad in the same year produced 34 million pounds. In 1932-SS, 
despite the fact that certain mills had closed down owing to the failure-
of a large group, Bombay Island produced 44 million pounds, ana 
Ahmedabad produced 39 million pounds. I submit that, judged by that 
standard, thp. interest of Bombav in this matter is far larger than that of 
Ahmedabad. Now, my Honour;'ble friend also asked me whether I had 
any other tu aty with Lancashire up mv sleeve. I can assure him that 
there is no treaty at present, and I am sure that he knows, as well a& 
I do and ~B well as everybody does in this House, that no additional 
preference of any sort can be given without the consent of this Legisla-
ture. 

The Raja Bahadur said that he would not be satisfied or put off by any 
mere promi.ses of la~er purchases of In?ian cotton by Lancashire. I 
attempted, I!l my openIng speech, i;c) explaUl the position in regard to the 
use of Indian cotton by Lancashire, but my HonoUl'Qble friend would ht:t. 
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satisfied with nothing but figures. Those figures were, as a matter of fact, 
given to him by my Honourable friend, Diwan Bahadur Ramaswami 
Mudaliar, but then someone-I think it was my friend, Mr. Neogy-inter. 
jected-"what about Germany?", and 1 think later certain figures were 
quoted and the attempt was made to show that the increases in Germany's 
purchases of Indian cotton were far greater than those of the United. 
Kingdom. I am afraid, my ~onourable friend must have quoted the 
figures of a single month. I propose to quote figurEls from year to year 
80 far as they are available. 

Kr. It,. O. Keagy (Dacca Division: Non-Muhammadan Rural): It was 
in response to a point made by my Honourable friend, Diwan Bahadur 
Ramaswami Mudaliar, where he also referred to the figures of a single 
month. 

The Honourable Sir .Joseph Bhore: Well, Sir, I will refer to the figures 
for years which are much more reliable than the figures for a single month-
as my Honourable friend will agree. In 1931-32, the United Kingdom 
took-here, again, l am quoting round figl.lres--29,OOO tons of Indian 
cotton, Germany took 29,000 tons. In 1932-33, the United Kingdom took 
29,000 tons, Germany took 27,000 tons. In the ten months of 1933-34. 
the United Kingdom took 42,000 tons and Germany took 28,000 tons. 

Kr. X. C. Keogy: I am very sorry to interrupt my Honourahle friend. 
Will he refer to the figure for the ten months corresponding to this parti-
cular period in 1930-31 and tell the House as to whether it is a fact or 
qot that England took about 36,000 tons in 1930-31 as compared with 
42,000 tons this year? Hqw much then is the increase? 

The Honourable Sir .Joseph Bhore: I am afraid' I have not got those 
figures .bandy, but I shall be happy to verify the statement of my Honour--
able frIend. 

Mr. B. Das: Is it not the case that GermlW.Y is on the gold standard" 

The lIonourable Sir Joseph Bhore : Now, Sir, I would cordially 
endorse the remarks of my Honourable friend, the Raja Bahadur. about 
governmental assistance to the silk industry, but that assistance must 
come from Local Governments. As the TariB; Board has pointed out, It 

.is useless to give assistance to this industry through the shape of tlnifIs 
and high iml'ort duties if Local Governments, 8S a matter of fact, do nJt 
do ever:vthin~ in their power to help on the development of this industry. 
I would like personally to expreS!1 the hope that the Imperial Council of 
Agricultural Research 'will find it possible to finance schemes of research, 
without which this industry cannot make any serious advance. 

Raja Bahadur G. KrltdmamachaTiar(Tanjore cum Trichinopoly: Non-
Muha~madr.n Rural): WiU, my HQnourable'friend insist that Local Gov-
ernments ml1st act in ,the way that, they ought to? 

The Honomabl~ ~fr .Joseph lIhore: I have no power to insist. My 
Hon011l'Rhle friend, ])f. DeSQuza, then, Hir, made a very, powerful appeeJ 
on behalf of the agriculturi!lt" I am sure, he is by now satisfied that we 
have done all we could and all that it was really possible for us to do on 
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behalf of agricultUre. But I think ~y lIonoUl'able friend entirely misread 
.the reco:ri:ii:nendations of the Tariff Board when he said that the grant of 
protection was 'contingent upon certain conditions being first fulfilled. 

In regard to the revision of our commercial legislation, I think I have 
already made the point clear in this House. The matter is a matter of 
first importance; it is receiving the active consideration of the GoverIiIneI1t 
of India and I personally hope that some definite progress will be registered 
.during the present year. 

Before I come to the Agreement between the Bombay Millowners' Asso-
ciation and Lancashire, I ought to refer to one or two matters that rrty 
Honourable friend, Sir Cowasji Jehangir, raised. He brought to notice 
the fact that the prices of Indian cotton today were far below the 'wbt1d 
parity, and I think he suggested that that was due to Japan's action. 
Well, Sir, I would suggest to my Honourable friend that that suggestion 
is not entirely borne out by the facts which we have in our possession. 
'I'here are other factors at work which account for the price of India:n. 
.cotton being at the moment below wotld parity. I will mention one or two. 
The first is the size of the current cotton crop. The current cotton crO):! 
is estii:riated in the official forecast as 46'63 lakhs of bales as compared 
with 44'37 lakhs Of b'alestast year. Then, Sir, there is a.nother point. The 
amount of cotton baled up to da.te is no less than 26' 56 lakhs of bales as 
-coiiJpared with 20'86 lakhs of bales last year. Thirdly, Sir, the Indiah mill 
,c6nsunii>tion of I~dian cotton for the current year is 9'6 lakhs of bales its 
compared with 10'5 lIi.khs of ba.les last year, and I understand that the 
Indian mills have been less ready buyers than usual this year due to 
the general lack ofC6nfidence following, it may be, the collapse of certam 
mills. These and other factors should be taken into accou,nt before 
we can definitely state what the reason is, for prices of Indian cotton being 
'below the world' parity at the moment. But I would point out that prices 
of Indian cot~on have been rising steadily since January. , 

sir 'O'o~Ji lehailgl:t: noes my Honourable friend realise that the 
extent of the crop or the demand in India has nothing to do with the 
wbtld parity prices? 

~~'!fcwmtitbfe '~ir'¥.~ePh 'Me: It has n great deal to do With 
tb(; 'prices of Indian ci>tton. 

~ft , ~o<WAs'~ '. r~!it: No; it is t11'e demand 6f the India.n cotton to' 
be eijlotte~~om thai",. 

Tile B:~odiabfe .Sir .T~~iih ilbOr~: Sir. I now come to the Agree-
ment between the Bombay Millowners' Association and Lancashire. I 
h~d, ventur~d,.t{)~opet~,at thes9~ewhat, I might almost call i~, hysterical 
cntioism which, appeared in certain, quarters in certain parts of the 
country would rot have been repeated in this House, but that this House 
woulrl hllve considered on its own merits and apart from any politica1 
eonsiderations an agree~ent which. in, ~e Qpinio~. of ,those,; ,:w.J:1o ought 
tn, kn?w. ~aa dpne.an }mf!:).ense~ealto l~'prO'Ve r~l~tiollSpetween ,~ 
two cp~,ntnes. That hope lla!)peeH yery largelyjus@eq., bpt I am,;!}p,ti~ 
not entirely so, and I do subJIUt that it would be something of a tragedy 
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if the result of that Agreement were to be neutralised or nUllified by the 
tone and temper of the criticism of that Agreement. Now, Sir, let us 
consider the criticism itself. As far as I am able to analyse it, it consists 
partly of criticism bilSed on the merits, and, I must nsnklysay, partly 
~n criticism based on political considerations. Let us take the merits 
first. The view of the MiIlowners' Association of Bombay, so far aF! we 
understand it, is something of this nature. They say: 

"We believe that the rates wllich have beeD agreed upon by ourselves and 
.the Lancasnire DelegatIOn are sufficient to protect the Indian industry; that tholia 
raLeS will ensure lw.lla and Lancashire being placed on a fair level and that they 
·will ensure equal and iair competition." 

Now Sir if as I have said before, the most important, the most 
represeritativ~ a~d the most widespread organisatIOn in the Indian textil~ 
indtisity today cdmesto us Wid says: ' . We are prepared to try these 
-jutes for allinited period", is it open to Government to say: "No, you 
waiM farffigher rates and greater protection". But let us go a little 
further and let us see what the actual difference iEi between the two wings 
Of tHe industry. I make bold to say that the difference between that 
section of the industry which claims that it must have a more substantial 
measure of protection against Lancashire and the Millowners' Associat.ion, 
Bombay, is very small indeed. I claim to have a certain amount of 
personal acq:uaintance with the views of the dissentient section of the 
:ndustry, and, if I am right, the difference between the section of the 
industry which is opposed to the Millowners' Association, Bombay, and 
tlie latter, is that the former considers that a dutj'j of 25 per cent ad 
.valorem is sufficient against the United Kingdom, whereas the latter 
-considers that 20 per cent will be sufficient. Now, Sir, who is it that 
is asking for a higher rate of duty? Firstly, it is the Ahmedabad 
Millowners' Association. Now, what is it that they ask for? They ask 
for 25 per cent and they have got it in this Bill. But they are apparently 
worried at the prospect of that 25 per cent coming down to 20 per cent, 
~ossibly in April of next year. Now, I would ask the House to remember 
this that thl~. request for a larger measure of protection against Lanca.-
shire comes from that section of the illdustry which, wealring generally, 
hus done the best and made the largest profits. My Honourable friends, 
II they do not wish to take this from me, can take it from the next best 
'Elource, my triend, Mr. Joshi. Then, again, Sir, who is it that is aeking 
for higher prot€ction? It is the Committee of the Federation of the 
Indian Chambers of Commerce. Now, what are they asking? They are 
asking, Sir, for the full measure of protection recommended by the Board 
~~ainst the unrestricted competition of Japan. They are out-heroding 
Herod with a vengeance, because they are going far beyond what I might 
call the most avid section of the millowners. Thirdly, the people, who 
~'te asking, I think by implication, for this higher rate of duty. are people 
lIke my Honourable friend, Mr. B. Das. We all know and it must be 
within the recollection of this House that mv Honourable friend has in 
-season and out of season inveighed against the grant of protection to the 
Bombay millowners. He claims, and I do not dispute his claims, to be 
fl, representative of the consumer arid of the masses of the peOple. Now, 
what ls th~ position that he is in effect assumi!lg? Today when the 
Bombay mtlloV'mers ,oome and say: "We are prepared to accept a IOWel" 
rate of duty". tny Hono-mable friend Mr. Das in effect savs' "No vou 
must have 'l higher rate 6f duty and yo~ are traito;s,because you ~re satisfied 
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with a lower rate". I venture to submit that nothllg shows better than 
thai the hoIlowneBB of the criticism against the Agreement; nothing shows 
it better than the mental agility of my Honourable friend who can so 
easily pass from one position to another 80 diametrically opposite to it. 

Sir Oowasji lehangir: Pass from capital to labour and from labour to 
capital. ' 

The Honourable Sir loseph Bhore: btl", that brings me to the Indo-
Japanese Agreement. I think I may justlj claim' that with the exception 
of a limited body of adverse critics, the overwhelming bulk of public opinion 
in this country has accepted that Agreement. (Hear. hear.) Criticism o~ 
details there will l\lways be. But, Sir, when I make it plain ti?-at what 
'we say is not that there are no defect'; in that alTang~ment. but that it is 
the best arrangement that could _'lave bet'n ('orne 1:<, under the circumstances 
with which we were faced. then. Sir, r' hope that the voicE: o£ ad:verse 
criticism will die completely awny. r would point out that the critic who 
takes up the position th&t we should have secured this or that, that we 
should have imposed this limit or tha-~ I'(mc~~,ion overlooks the fact th8.t we 
were not dictating to a conquered enem.y. We were two friendly nations 
attempting to arrive by a.."areement at a solution of our trade difficultie~ 
which would, as far 14& possible, adjust our differences and lead to friendly 
relations in the future. What we have secured is the utmost we could 
have secured If those friendly relations were to ccntinue. Sir, r- remember 
that it was once s6:id to me by an old planter, with whom I was negotiat-
ing an agreement on behqlf of the Cochi!l Durbat in respect of a matter-
concerned with the Anamalai Tea Estates: "No business is good business 
unless both parties to the transaction are satisfied that they have had a 
fair deal". Now, Sir, it is only in that way that we can secure the atmos-
phere which is essential if an agreement of this sort is to work 
successfully in practice. We felt that the key to the whole situation. 
lay in the position of the agriculturist. '\-e felt that if we could support 
him through the dark days through which he is paBBing, there would be 
every hope that he would regain the pO"i.iion which has been so grievously 
undermined in the past. If, therefore, in holding the balance we allowea 
it to be weighed down slightly on the sine of the agriculturist, there is no 
one here who faces the position honestly. s'1uarely and fairly who will deny 
that we were absolutely right.. Roth m~l Honcurable friends, Mr. Mody 
and Sir Cowasji Jehangir, did 1.dmi.t tb""t the rehabilitation of the masses 
of this country would result in the bettering of the position of the mill: 
iridustry itself. But while I am extrernel:t glad to have that admission 
from my Honourable friend!', 1 would like to p~int out that that does not 
seem to be the general view of the mill-6wning industry in this country;. 
t:.h.ey must realise that the only ·hope of i neir vrosperity lies in our being 
able to increase the purchasing power of the masses. 

)[r. B. P. lIody: I think all millowners recognise that view. 

The lIoneurable Sir loseph ~hore: Had they rea1iseq it to its full 
extent, I am quite sure tha.t their (Titieism of the Indo-Japanese Agree-
ment would have been less querulous than what it has been. 
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Ill. H. P. ]lody: Slightly different. 

'!'he Honourable Sir Joseph Bhole: Let me for a moment tum to the 
criticism which feU from the Leader of the European Group, a criticism 
which has been re-echoed bv more than one other Member of this House. 
That criticism was chiefly ·directP.d towards emphasising the danger of 
entering a most-favoured·nation ('lause in our Agreement with Japan. Now, 
Sir, I venture to think that it is dc,ing us kSfI than justice to assume that 
we were not fully aware of all that there is to be said against the in-
clusion of such a clause. In the first place, I would bring to the notice 
of the House that we have subjected th'lt clause to two reservations. 
Firstlv. we have retained to ourselv'::!s the p0wer of levying speC'ial rates of 
duty in the event of a further depreciation of the yen relative to the 
rupee· Secondly, we have derogated U(.m .that clause by fixing a quota 
for J apltD.ese cotton pie~eg-codR. But apart from that, and I only refer 
to those reservations in order that they mAy not be lost sight of, I would 
say to my Honourable friend, Sir Leslie Hudson, that while I fully recog-
nise that there is a very great, deal to be &aid about, the disadvantages of 
unqualified most-favoured-nation terms, I would put it to him that there is 
a great. deal to be said on the other side. Now, I have not the time to 
traverse all that can be said against the inclusion of such a clause, or to-
Bet out in detail an that there is to be S!lid on the other side. But Hon-
ourable Members who would like to see t.he other side of the picture, pre-
sented by Sir Leslie Hudson, might with advantag-e read the article enti-
tled "Trade Treat:v Making" which appeared in the Trade Supplement of 
the IJon,don TimeR of the 21st October, nQ3. and also the verv clear state-
ment made b:v Mr. Runciman in the H(:)uee of Commons in '~hich he seil 
out very forcibly all that there WRS t.o he said on the other side. But 
apart; from theBe theoretical considerRtir J'S. it would, 1 submit, be well 
to note that foreign nations have not been able to do away with titis most-, 
favoured-nation cl!l;use even in their most recent treaties~ Whatever vou 
may Ray about t,he Government of India, 1 do not think there is anyone 
who would deny to His Majesty's Government and to the Governments of 
the dominions some measure of wisnom and experience in these matt€rs. 
Sir, if their experience Rnd their actions have snown anythmg, I submit 
they ha.ve shown tbe practical difficulti~!l in the way of the abandonment 
of this moc:;t-favoured-nation clause. Then, I say. Sir. we Rre not justified in 
too lightly a,nd hastily nhRndoning- this ('1:lLISe in onr commercial treaties. In 
conclusion. I would attempt to Tmt quite hrieflv what it is that we have 
secured bv this AQTeement with Japan. We have given Japan the right to 
send up to 400 million yards of cloth to this conntry if she can nnd 8. sale 
for it here. in rptnrn for buYing II million bales of Indian cotton. The 
value of Ii million hales of Indian "otten is about 2i times the value of 
400 million yards of cloth, and 1 would nsk the HousE' to remember that 
point. 

My Honourable friend, Mr. Mody, said thE other day that in any 
event Japan would have had to buy our l'otton. May I suggest to him 
~at he has overlooked some extremeJy significant facts? For many years 
m the.. past, Japan p~rchased on .. the IJ.verl,\ge every year something like 
1,600,000 bales of Indi,an cotton. In th~ Jast t1\'o years berore the boycott, 
that. average had fallen to 1,000,0(.10 bales, despite the increase in Japan's 
~xtile production and despite the fact that there was no bovcott. I leave 
It to the House to judge how mueh further tha.t average wo~ld have fallen 
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Aad a relentless boycott been persisted in. I would also leave it to the 
House to judge whether we have paid too high a price in finding what 
we have a right to consider a firm purchaser for Ii million b~les of Indi,an 
cotton. I have no doubt what the answer of this House will be. We 
must, however, m~e it quite clear ~hut· this period of the Agreement, name-
ly, three years, we regard as merely a breathing sp&ce during which all 
those who are concerned with th~ grmving of Indian cotton must do 
everythjl1g in t·heir power to lessen the vulnerability of the position in 
which the grower of short staple cotton finds himself today. Otherwise, 
Sir, the position at the end of thrl'e ;Vt'Hl"S may be even more dangerous 
than it was six months !\go . 

• Now, Sir, on behalf of my colleagues and myself, I must acknowledge 
with deep appreciation all that has h~en said about our efforts; and may I 
also include in the term . 'collef\gues" tl,e officers and the staff of the 
Secretariat whose magnificent work alone made it possible for us to con-
clude bur task successfully? (Applause. \ In these changing times, it is 
enremely difficult to prophesy in l"~ga.rd to the future. That this Agree-
ment will eventually tum out to the advantage of this. country, we can-
not tod&y definitely guarantee. We should he extremely disappointed if it 
did not. But, Sir, what we do claim IS that we endeavoured to· hold the 
balance fairly between aU the competing Indian interests that were com-
mitted to our charge, and that. if we placed the interests of the agricul-
turist first, it was because we hold that with him lies the key to the national 
prosperity of this country. (Applaull'!.! 

1Ir. Sitabnta JI&haP&U& (Orissa Division: Non-Muhammadan): Sir, 
I beg to propose the names of Dr. DeSouza and Mr. Joshi to be added 
to the proposed names for the Select Committee. 

·Mr. PresiIlIID\ (The Honourable Sir Shanmukham Chetty): The Chair 
cannot allow that motion to be made unless it is unanimously 

3 P.II. accepted. The names for the Select Committee are given with 
the concurrence of all Parties, and at this .stage the Chair- is prepared to 
allow this motion provided there is no dissentient voice. 

(Several Voices of "No, no.') 

There is no unanimity about it, and 80 the Chair cannot allow it. 
The question is:' 

"That the Bill be circulated for the purpOI8 of eliciting opinion thereon by the 
7th July, 1934." 

The motion was negatived. 

1Ir. Prul481l\ (The Honourable Sir Shanmukham Chetty): The 
question is: 

",tU:t in the ~otion moved, for the words 'ten days' the word8 't.b~ Je.i~I'b. 
81Jbstitnted. " 
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The Assembly divided: 

Abdul Matin C1!audhury, M,r. 
Abdur kahim, Sir. 
Azhar Ali, -Mr. Muhammad. 
Bhuput Sing, Mr. 
Du, Mr. ~. 
Ghuznavi, Mr. A. 1;1, . 
Ismail Ali ~, ~unwar 1J.aJ4!e. 
Jadhav, Mr. B. V'. 
Jehangir, Sir Cowaaji. 
i!0~' Mr. S. G. 

AYE~. 

~iri Chau!ihury, Mr. D. K. 
LidCband Navalrai, Mr. 
¥ilbapatra, Mr. Sitakanta. 
Yah:ood Ahmad, Mr. 'M; 
MitTa, Mr.. S. C. 
Mudaliar, 'Di_an Bahadur A. 
·~ma8wami. 

Murtuza Sahel! 'Rahadur, JIfaqlYi , Sayyid." Af -. , : 1- ~1' 

Neogy,'JrIr. K. C. 
Pandya, Mr. Vidya Sagar. 
Parma Nand, B~. 
Pati}, 1tao &hadur B. L. 
twdi, 'Mr. P. G. ' .. 
Beddi, Mr. T. N. Bamalniahna. 
Roy, Kumar G. R. ' . 
Rant Singh, Sardar. 
Sen, Mr. S. C. 
ShafeeDaoodi, Maulvi Muhammad. 
Singh, Ifr. Gays' Pruad. 
Sftaramaraju,' Mr. B. I. 

Thampan, Mr. K. P. 
Uppi Saheb"BahadW, Mr. 
Ziaud~n Ahmad, Dr. -

NOES---58. 
Abdul Am, Khan Bahadur Mian. 
Allah Beksh Khan Tiw~ }than 

Bahadur Malik. . 
B.ajpai, Mr. G. S. 
Bhore The Honourable Sir J'oaeph. 
cbata~ii, Mr. J. M. ' 
Chinoy, •• Rahimtoola Il. 
(hx, 111. A. r 
D~al, Dr. ~ " 
Darwin, Mr. . R. 
BeSouza B'·. F. X. 
Dillon, Mr, W, 
Dudhoria. Mr. NabakuJnar Bing. 
Fual Haq Piracha, Khaii Sahib, 

Shaikh. 
Grantham, Mr. S. G. 
Haig, The Honourable Sir BArry. 
Hardy, Mr. G. 8. 
Hezlett. Mr. J. 
Hockenhull, Mr. F. W. 
B;ud80n, Sir Leslie. 
Irwin, Mr. C. -t 
James, Mr. F. J!i. 
.n.wahar Singh, IiIardar Bahadur Bardar 

Sir. 
La! Chand, Hony. ~~ ~ 

Bahadur Chaudbri. 
Lindsay. Sir Darcy. 
Mackenzie, Mr. B. T. H. 
Macmillan, Mr. A. K. 
Metcalfe. Mr. H. A. F. 
Millar, Mr. E. S. 
,Mi~~r, 'J,'he HQnowab.1e Si,r 'Broien~ 

The motion was negatived. 

Morgan. Mr. G. 
~~ s..hib u.. .... A ur lU,. 

'Muhammad. ~ , . 
MUJ£dar.; &rdar G. N. 
M rji, Mr. D. N. 
~J!Ie, Jiai Bah&ciur 8. C. 
Nihal lSmgb, ~. 
NoyCCl. TQe Honourable Sir Frank. 
Pandit, Rao' Bahadur S. R .-
Bafiuddin . AhmAd, Khan BaMdur 

ManJ.-i. 
P.apubir Singh, Rai 1Iahadur 

Kunwar. 
Rajah, Raja Sir Vasudeva. 
Rajah, na;o B&hadur lJ. C. 
Ramakrishna, Mr. V. ' 
Raatogi. Mr. Badri Lal. 
Jla,Q., Mr. P. B. 
Row, Mr. K. SanJi_~; 
Schuster, The HOnOurable Sir George. 
&ott:, 1tlr. J. ~IIM. 
~er I(tihammaCl ~an Gakhar 

Captain. . -, • • 
Singh, 'Mr. Pradyumna Prasbad. 
~~ ¥r. '.f. 
So\an ~ingb~ Sirdp. 
Btudd, Mr. E. 
Toft~Dham. M'T. G. R. 11'. 
Varma. Mr. S. P. . 
Wajihuddin, Khan &bMur Haji 
Willlyatullah. JOt .. ,1 Babadur H. If. 
Yaku),. Eir Jfa\&%IUInd. 
~amin K.ban, M'r Muhammad. 

~. :J .. q . • tlOU: Sir, will you p~ease allow me to make a statement? 
It is that, in view of t~e atti.u~ taken up \>y t,e Government in this 
matter, I veu ~uch regret to SIloY that t\l,e three IIlimlbers no.minated by 
the D~cratic ~8rty ~ Bit on t.\lis S,elect COJ1¥Ili~tee will be unable to do so. 

~. Zlaud~ Ahmad ru~ited Provinces Southern Divisions: Muham-
madan Rural): ~ay I say this, Sir? Of eOu1'IIe I am not in a position to 
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make a definite statement myself without consulting my Party; but cert~inly 
I feel that ten days' time is too short. We are discussing a Finance Bill 
inside the House and another Finance Bill outside . . 

1Ir. President (The Honourable Sir Shanmukham Chetty): The names 
will in any case come as part of the motion and it is open to any Party 
or any Member to decide the course of action. The Chair thinks the 
House should get through the motion. The question is: 

"That the Bill further to amend the Indian Tariff Act, 1894, for certain purp088ll 
(Textile Protection) be referred to a Select Committee, consisting of Diwan Ba.badur 
A. Ramaswa.mi Mudaliar, Mr. H. P. Mody, Mr. B Sitaramaraju, Dr. Ziauddin Ahmad, 
Mr. B. Das. Mr. K. P. Thampan, Mr. S. C. Sen, Mr. R S. Sarma, Lala· Rameabwar 
Prasad Bagla, Mr. Nabakumar Sing Dudhoria, Mr. C. S. Ranga Iyer, Raja Sir 
Vasudeva Rajah, 11r. J. Ramsay Soott, Mr. F. E. Jamea; Mr. A. H. Ghumavi, the 
Honourable Sir Frank Noyce. Mr. G. S. Hardy and the Mover, with instructipns to 
report within ten days, and that the number of members whose presence shall be 
necessary to constitute a meeting of the COlIl,Dlittee shall be five." 

The motion was adopted. 
Sir Abdur Rahim (Calcutta and Suburbs: Muhammadan Urban): Sir, 

I should like to say, in regard to what has been stated by my Honourable 
friends, Mr. Neogy and Dr. Ziauddin Ahmad, that there is a feeling among 
a great many Members on this side of the House that in some of these 
Committees they have not been allowed sufficient time in order to make 
the investigation as complete as they would like to make, that in fact 
there has been a great deal of hustling of members in Select Committee. 
Under these circumstances, considering that we are fairly hardworked during 
this Session, I should like to ask Government to consider whether they 
cannot accommodate us in this matter. I think,. as a rule, members ~f 
the Select Committees have done their best. but there is a certain point 
beyond which they ought not to be driven, . and I should like to appeal 
to my Honourable friend, the Commerce Member, if he cannot see his 
way to accommodate the members of the Select Committee who have already 
given their names. 

The Honourable Sir JOJI8ph Bhore: Sir, the only point that my Hon,pur-
able friend. the Leader of the Opposition. has raised is that the members 
of the Select Commit~e should not be driven in any way. So far as it 
lies in my power, I most certainly shall not do that. I am sure that the 
Chairman of the Committee-I cannot speak lor him.-Vl-·il1 also do all in 
his power to see that no unreasonable demand is made upon any member 
of the Select Committee. Beyond that I cannot say aynthing, nor can 
I ~ake'any promise. . , 

JIr. President (The Honourable Sir Shanmukham Chetty): Under pur 
Btanding Orders, it is always open to a Select Committee, if it finds that it 
is unable to finish its business within the time prescribed by the House, 
to come to the House 'lgain and ask for an extension ofti.me. Though. 
in this instance. ten days have been fixed, it is open to the Select Committee· 
to come again before the House and ask for an extension of time. The 
Chair thinks that Honourable Members should decide whether they will 
continue on the Committee or not after seeing whether they are gi'ven a 
fair chance to examine the Bill in the Select Committee .. T-hRt' would, 
()n the whole, be a wise course. Anyhow, the motion includes, all the 
names, and, therefore, there is no need to take a hurried decision now. 



THE INDIAN FINANCE BILL. 

The Honourable Sir George Schuster (Fix\ance Member): Sir, I beg 
to move: 

"That the Bill to fix the duty on II&lt manufactured ~, or imported by ~d in~, 
-certain parts of British India to vary certain duties levur.ble under the IndIan Tariff 
Act 1894 to fix maximum r~te8 of postage under the Indian Post Office Act, 1898, 
to fix ra~s of income-tax and super-tax, further to amend the Indian Paper Currency 
Act 19'23 and to vary the excise duty on silver leviable under the Silver (ExcUse Duty) 
.Act; 1930; be taken into consideration." ' , 

Sir, it has not been usual in the past for the Finance Member in moving 
the consideration of the Finance Bill to make any speech, and I do not 
propose to depart from that precedent. The only thing that I would like 
to put before the House on this occasion is this, that circumstances are 
rather special this year. The financial proposals of the Government by 
way of taxation and otherwise are contained not only in the Finance 
Bill, but in two excise Bills, and the really important new proposals are 
~ontained in the two excise Bills which I introduced the other day. There-
iore, Sir, I hope that we shall receive the co-operation of this House in 
dealing with the Finance Bill as expeditiously as possible, and that 
Honourable Members will bear in mind that theTe will be other oppor-
tunities for discussing the issues, and the most important issues which 
have been raised in this year's financial proposals. The incident which 
has just occurred shows how we all of us appreciate what a difficult legis-
lative programme we have this year and' how difficult it is going to be to fit 
in time for evel'Jthing. I am sure that we on our side will co-operate with 
Honourable Members, and I only wish to remind them of that simple fact 
that the Finance Bill this year is, I hope, going to prove a comparatively 
non-contentious measure. Sir, I move. 

1Ir. President (The Honourable Sir Shanmukham Chetty): Motion 
moved: 

"That the Bill to fix t.he duty on II&lt manufactwed in. or imported bv land into, 
~ertain parts of British India, to vary ,certain duties leviable under thE' Indian Tariff 
Act, 1894, to fix maximum rates of postage under the Indian Post Office Aid, 1898, 
to fix rates of income-tax and super-tax, further to amend the Indian Paper Currency 
Act, 19'23, and to vary the excise duty on silver leviable under the Silver (Excise 
Duty) Act, 1930, be taken into consideration." 

The House has experienced that a great many Members desire to take 
part in the discu~ons of the various measures, and one handicap fN: 
the whole House IS the a.bsence of a Standing Order prescribing t.he 
time limit for speeches with regard to legislation. If only the time enn 
be equitably distributed, on almost every Bill, almoet every Member, who 
w~nts to take part in the discussions, can take part. It has been pointed 
?ut by my pred~cessor that in matte,rs covered by the scope of the Stand-: 
mg Ord~rs, and m. the abBen~e ?f a Standi~g Order, the House can impose 
a restramt upon Itself. If It IS the deSIre of ,the House, for instance 
that. in the discussion of the Finance Bill, no speech should exceed half a~ 
hour, except with the permission of the Chair, the Chair is prepared to 
.agree ~ that. It is entirely left to' the House. 

Several Slonourable .emba's: We cannot agree. 
( 2367 ) 
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lIr. President (The Ho~~>urable S4' S4a.wpukha.m. yhetty): Honourable-
Members don't want to have a time limit? '" 

Several Honourable Members: No, Sir, we don't agree. 

Sir A.bdur Bahim (Calcutta and Suburbs: Muhammadan Urban): Sir, we 
wiH -try tocu~ sh9tt our speeches, but we don't' want to lay down any 
pre!!e~eI;lt for t~~ ~uture. ' 

Khan Bahadur Haji Wajihuddin (Cities of the United Provinces: Muham-
madan Urban): Sir, the present depression has affected every class of 
people in the country. The persons who are a£f~cted most are iJ?e lowelj 
middle class whose income ranges between Rs. 50 and Rs. 150 Pllr mensem. 
These persons have to maintain a large family. They'have to maintain a 
number of their relatives who are unable to find employment a~d they have 
to keep their position in society. The burden' of indirect taxation which 
the Government have imposed this year falls on tq.is class and is felt very 
acutely bJ t~em. Any addi~ional d,irE(c~ tax~~i?n ~ill be a ~lfat c~U(~lty. 

SjI, ~ p~BOnallY, kno~ ~ nUII?-per Ql C?ase~ iR. ~.bjch., glea~ uJ:dE!bip haS' 
been e~perielilced duri,ng tb~ past. It ¥3. not. the fault 
of t4(f ~9ome-tax Depar¥p.en~ or ans parGWullld; o1j.eer, but it is due 
to t'hf:l pol!pj iI?-tz:o~lJ,c~d. a~ adopte~ QY ~,1j[ous.e. So iN II.S the small 
s~ol?~.eeJ?ers ~~~ c(;mcerned, I feel "WY Ittrongly tkat in many cases it is. 
respy, no~ pO~lble for tl?-em to proQ.-llce s.uch statements of their incom~ as· may satisfy the Income-tax: Department on the point that they are not 
taxable, and so 1th,ey az:~ at the mercy of· tb-e assessment Q1ti.cers who go-
roU?-d the ba~ar and, pJ;epare QOtes. £pl;. theiJ: own guide.nce or are left at 
the mercy of their neighbours and ri,vaij; in tij.~ tra.dte b:om whom infnrma-
tion is obtained in certain cases. There is some justification, no doubt. 
in imposing income-tax on the income of salaried servants which this. 
class of p~ople get regularly '!ofteI; a c¥ductipn o£ cer~ ~cen~ge, 
because they have now been profited to a great extent through the fa~.l 
ill prices of commodities generally, ana they not only really get a certain 
fixed amount monthly, but most of them get their an,n.ual grad~d inct:e-
mepis too.' ~u~'. Sir, tb,e cas~ of s~~n., traders, repa~e~s., ha'fk~~ 8.n~ 
agents is quite ~rent and, should lD D9 way be compared With them. 
This class o~' peop1e is neither gener-ally educated, nor can th~y afford to· 
meet the expenses of book-keeping. Their incomes are limited and also· 
subject to fluctuation every day, and, in these hard days, many of them 
are the wors,t victims of gen~ral depression au' round the COUJltry. Sir, I 
assure you tba.t last year was very troubl~BOme for most. of sucJa people. lP. 
the absence of proper accounts of one's income, tlae Income-tax Officer 
is quite justified in making any estimate o~ the income 88 he likes of the 
assessee ~hich no doubt is based on any informatiOn, right or' Wrong, re-' 
ceived by J,rim. I, therefore, submit tha.t this class of people is subjected 
to vlilry great haJ;d.I!hip and is in a really helpless position, 'and their case, 
fully deserves to be con~el:ed: favow:abl:y. 

Sir, ~ also find n.o j~~~i~Hati?n in,' irppo!l.i,I;lg a,', ~ igh~~ ~.te of taxa, tion in 
the <;ase of \ 'registerelJ Hrms ' than oR- ".up:r~gj.;s..t;f!J:f;~ fir~" OJ: .. iJ?,Wv:i.d,ua~;". 
I think registered firms shou~cl ~e e:t;lti~llfd to b,~;v:e certain advl!oP-tages a~ 
facilities over the others, but here I find the reverse is the case. The 
Partnership Act has only b,een ~~~e~ laait y'efN;, 1¥1d" ~J: 1j&e sa..iI;1. Act, 
thousands of private firins, conslstil}.g Clf two or more partners, are now 
being registered throughout the couii~ry. 'Irrespective of the fact 0.8 to· 
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whet capital they have or what their annual output is, they are now 
bound to pay a higher rate of taxation. May I ask, Sir, whether this 
has been imposed on them by way of penalty for having themselves 
"registered"? If this is not the case, as I believe it is not, then there 
should be no difference between registered and unregistered firms, and the 
scale of rate fixed for various figures of income should be equally applied 
to all. I do hope, the Honourable the ~'inance Member will consider my 
point and give relief to those who do not come under the category of well-
to·do people and who are very much helpless nowadays. I sugge:;t, Sir, 
that this last Finance Bill of the Honourable Sir George Schuster should 
not be a source of further difficulties to the traders in these hard and diffi-
cult times. 

Sir, I am very much disappointed to find that the postage on book 
packets and samples has been proposed to be increased from April next. 
This will no doubt hit a great deal all the traders of this country who 
are already suffering from general depression in the business. In the 
year 1931, I suggested a quarter anna postage for a packet weighing two 
tol88 or fraction thereof and I raised the point through an amendment, not 
only with a view to reducing the postage merely, but to increase the 
revenue as well. With the exception of Mr. K. Ahmed, who opposed me 
on that occasion-he has now ceased to attend this Honourable House for 
a long time and so he is not present today,-a.ll Honourable Members who 
spoke on my motion were id support of the reduction proposed by me lIpan 
which my Honourable friend, Mr. Sams, the then Director-General of Posts 
and Telegraphs, stood up and said: 

"Sir, I do nut propose to controvert auy of the arl{WDents that have heen urged 
in favour of this motion, be<'ause I am prepared to look into the question and _ 
what my Department can do. In the short time that I have had at my disposal since 
I"f'>('eivin!t notice of the amendment, it baa been impossible for IIl& to look carefully 
into 80 delicate. and intricate a matter as rates. I would deprecate the House takin/t 
any decision on the question and if my Honourable friend. Khan Bahadur Haji 
Wajihuddin. will withdraw his amendment. I shall be most happy to go into the 
whple question." • 

You will find it at page 2621 of the Assembly Debates of the 24th 
March. 1931. I may remind the House that on this my Honourable friend. 
Rir Muhammad Yakub, proposed that consideration of my amendment bf' 
adjourned for a day. but Mr. Sams said in reply that he required "aooquau 
time" for cOllsideration of the question. I now find with regret thbt, as 
1\ result of consideration for a long period of three years, insteliu. of reducing 
the rate from half an anna to quarter of an anna, it has been incre6.Sed to 
three quarters of an anna. In his speech delivered the other day, in intro-
ducing the Budget. my Honourable friend, the Fin6.nce Member~ said that 
this ehumre has been 'Pl'Oposed "as the book packet method of transmissi~n 
is undoubtedly being abused and a change is urgently necessary to stop th(' 
diveMlion, with consequent loss of revenue that is occurring of postcard 
traffip. to the book p8cke~ category". J n the circumstallces explained by 
my Honourable friend. I would say that the remedy suggested by him 
cannot Rol\'e the problem in the true sense. He should have proposed half 
anna postcard instead of three quarter anna packet, 6.ud this, I say from the 
husiness point of view, would be a source of increase to a great extent 
rather ,han a decrease in revenue. Sir. I find no justification in rJlowing 
quarter anna rate for "newspapers", "monthly journals" and "advertisers" 
and denying same ooncessions to "packets" of bond fide tl'9.ae ci~ultU'! 
catalogues. printed matters and samples. Perhaps. the Government art! 
quJt-e \Jnff.'W~N! of the fact that many business houses .h"ve f>~feady .<:urtllile~ 

Q 
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their expenses by reducing the number of trade circulars by post and have 
adopted Iiewsp~per advertising scheme which costs them cheaper thau 
post circulars, wd further increase in the proposed postage rate is bound 
to malre further reduction in the number of packets to be transmitted 
through post resulting in 1088 to the Postal Department. Let me say, Sir, 
that without an the facta in view the Department cannot expect to increase 
its income simply by raising the rates. I would earnestly Iiouvise the Gov-
emment to start a "reduced rate" policy only as a trial for a year, and 
watch the consequent good result thereof, which, I am sure, would be 
quite satisfactory to Iioil concerned. I may say that the Postal Department 
is proposing to cut the branch on which they &.Te resting, and they do not 
care to see which way the wind is blowing. They must remember that 
bU'&'p'ess is the soul of life and they should run the Department on eom-
metroal lines. Not~g is impossible to a willing mind. Do not calculate 
only the Joss by reduction of postage, but add the extra volume of business 
wbjcp will be done as a result of reduced rate; unless the officials concerned 
consider the point in this ligbt, they will not be able to come to the right 
cQnciusion. Anyhow, I have done my duty and I do not wish to say more 
in this matter. 

I must congratulate the Commerce Member foe his timely action of re-
moving the duty from hide, but, Sir, may I u'8k why the duty from skin 
bas not been removed? Is it not a fact that the export of both raw and 
tallned skin has been decreasing from year to ye6.T? Do Government 
want to see this trade totally collapse and ruined like the hide tr&.ue, 
and then come forward \lith a proposal to remove the duty from skin? 
Sir, I think the Government are labouring under a wrong notion that India 
has a monopoly of the skin; 6nd no matter if there is a duty, the importing 
countries will have to buy. The position is not such. India comes fourth 
in order of export of skin, ~d America, the chief buyer of skin, has reduced 
its quota. of purchase. The chief importing countries for skins are the 
Pnited Kingdom and America, and both these countries offer competitive 
prices for Indian skln., The South African Government have sanctioned 
Ii' bounty of £39,000 to the hide and skin export trade of that country, and 
it has become very difficult for the Indian exporter to compete with 
the other countries which receive half from their Government, I hope the 
Government of India will, if not this year, surely next year, remove the 
duty from skin also. 

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty) 
vacated the Chair which was then occupied by Mr. Deputy President (Mr. 
Abdul Matin Chaudhury):] 

As the new Constitution is under preparation, I take this opportunity 
to draw the attention of the Government to certain importli.nt points which 
I cOuld get no p'roper chance to discuss on previous occasions. Sir, I 
desire to ap~eal for. sa!eguard in t~e new Constitution. for o~e of the 
first and foremost pnnClples of our hberty, namely, the Immumty of the 
personal law of each and every community of India from interference by 
the State, which, though no doubt guaranteed by Parliamentary Statute, 
has been jeopliTdised by the passage of the Child Marriage Restraint Act 
of 1929. In spite of the fact that the Government consistently held the 
fundamental principle of religious neutrality, they took part in this ,parti-
cl,tlar D:tatter four years ago, simply ori the plea to alleviate human suffer-
ing; ,w~ich is a very good intention and I appreciate it warmly. But I find 
that Iridian manes cGtiIider' tn:Jeh alleged reforms ,as an intet£~ence in 
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religious matters which no doubt have excited the greatest resentment. I 
may say, Sir, that Indians individually are perfectly at libertY to believe 
or pr6;ctise according to their own religion, and I am also satisfied that 
the Government had no intention to impose any restriction by means of 
legislation unless it was perfectly in harmony with the views of confirmed 
religious leaders of eachoommunity in India. It is DO doubt an admitted 
fact, that so far as the Muslim marriage is conceI'Md, :it is e;religous aano-
tion, and the Muslims are governed by their personal law. Under the 
circumstances, the Government on the last occasion adopted a policy which 
was considered as 6.n interference with our personal law. I, therefore, 
feel that it is now absolutely neceSB8ry thatsoll1e clear provision should be 
made in the proposals of His Majesty's Government for the Indian Con-
stitutional Reforms. The fact is this that when I introduced in 1933 my 
Bill to exclude Muslims from the operation O£' the S&l'cia Act 'on r~U8 
grounds, the Honour6.'ble Member of the ,Government decUu/ed on the floor 
of the House that when the Government supported ~ Sw:daBillin 1929: 

"It was felt that it would tend to alleviate human suffering and to "J'romOte 
the welfare of the race a.nd tha.t it was not from any wanton ,desire to interfere with 
tne religious practice or beliefs of any community in this eomItry." 

Hence, the Government were not able to ev.en accept my motion for 
circulation of the amending Bill for eliciting Muslim public opupon thereon. 
I was very much disappointed with this unexpected ~nswer and I ~nnot 
understand how the Government can claim that they supporled thE: Sardli' 
Bill simply to better the lot of. the su.fiering humanity, for the Wstitution 
of early marriages is not the solitary evil under which the In,dian nation 
groans. The Government can take credit to themselves for such a humani-
tG.rian principle, and I think it is their duty to realise that theJ' had sup-
ported the Sarda Bill in the face of almost united Muslim otQ>osition and 
thus unintentionally wounded their religious susceptibilities. Sir, the 'least 
that they should have done was to support my motion for circulation of the 
Bill whole-heartedly. May I ask, Sir, what justification the Government 
ha.d in tfi.king part in a matter which conflict .. with the religious code of 
Muslims and inflicting a pieae of legislation 011; them under the pious garb 
of humanity when the Government themselv6S, admit that: 

"It is the fixed principle of the Government of India DOt to interfere in any way 
whatsoever with the per80ilal laws and custmllll of the different ~ Gf Intiia unl_ 
they have very strong and conclusive evidence thp,t the change is desired by the 
people who are affected." 

Now, the question naturally. arises as to what extent have the Govern-
ment adhered to that principle in this partieulli.T matter and on what 
authority they decided to improve the lot of the unwilliag people? In my 
last year's speech in this gouse, I alre8dy quoted certain referenoes from 
tbe speech delivered in the Assembly on the Brd February, 1931, by my 
('s~emed friend, the Leader of the House, the Honourable Sir Brojendra 
Mitter, which clearly shows that so far as the MusliID1' snd this Bill are 
concerned, the Government had adopted a polioywhieh was disapproved 
throughout the country. I may be pardoned. Sir, if I ssk the Government 
in what other spheres have they acted upon their -professions of humanity. 
Wc.'S it not real humanity to fight against the intoxicating drink evil? Is 
It not a.act that for the sake of 20 crores of rupees in revenue, the Govern-
ment opposed the Prohibition Resolution moved by me in 1925? May I 
ask, Sir, is it not real humanity to put to an end the shameless evil of 
prostitution? The whole country is elnmouring against this, hut I am 
doubtful whether the Government have ever dQUe .anything 00 en.d.icate 

.. -.,·1 
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this. Will they be prepared to accept a Bill if I may bring it tomorrow to 
that effect? I say, ,Sir, where there is a will, there is a way. Have Govern-
ment ever shown sympathy for those. Muslim ladies who today find them-
selves in great distress being unable to claim Kkula or dissolution of mar-
riages for want ofSharai Qui, which post has long since been abolished 
by the Government of India for no valid reason. I think I must point out 
quite frankly that it is not my intention to chsTge the Government with 
having intentionally adopted the policy of supporting the Sarda Bill, nor 
do I charge them with having intentionally wounded the Muslim sentiment 
by opposing my motion for circulation of my Amendment Bill, but what 
I wanted at the time of moving for circulation was not to seek sn immediate 
e:ielusion of the Muslim community from the operation of the Sarda Act, 
but to urge that an overwhelming majority of the Muslim community 
considers the Sarda Act a8 an interference in their religion. If the majority 
of Muslim public opinion turns out in favour of my Amendment Bill, then 
snd there alone I would have requested the permission to bring the con-
sideration motion before the Hou8e, otherwise not. Thi8 beiuf{ the whole 
situation, I do not see any reasonable ground on which the Government 
opposed this very modest request since the Government themselves seek 
to be guided by public opinion. I may remind the House that the motion 
for the circulation of the Khaddar Bill to elicit public opinion la!:lt year 
came from the Government themselves. I now urge the GoveralTlcnt for 
the reviva.l of the post of K'azi in India. Accordinf{ to m:v information, up 
to the year 1846, there was a post of Kazi appointed by the Government 
which was very much helpful in disposing of cases of dissolution of mar· 
riages, restoration of conjugal rights, etc., among the Muslims. Accord-
ing to the Muslim Law, such CS'8es cannot take proper course unless the 
judge is a Muslim. If a man becomes unable to discharge the d·.ties I)f 
a husband towards his wife, on account of insanity, leprosy, etc., ~b'., the 
wife is fully entitled to apply to a court for legal separation. A man leave~ 
his house without any information to his wife and remains absent from 
home for many years and no news are heard about him and his wife hall 
no other means of livelihood and cannot remarry anv oth£'r man until R 
legal separation is sfiected, and this can in no way be ~arried out unless thf' 
Judge is a Muslim. So, in the absence of such a Judge, what wiIl be thf' 
consequences? She appeals to a Court of which the Judge is a non-Muslim 
and he effects the legal separation. Now. if she becomes satisfied wlth hi~ 
decisiou snd marries another man, this second marriagf' will he nn invalia 
one in the eye of her reli!6on and thus she would be leading an immornl 
life. If she is not satisfied with the decision of that .Tud~e, she tioes not 
marry on grounds of religious prohibitions. tlow is !!he then to le~d hf'r 
life? How is she to provide for her little children? Ts it not a picturp 
worth pitying? Is it not the duty of the Government to do the needful 
in the matter? This is not a new demand, Rnd we al'e invitin/! the atten-
tion of the Government for manv vesTS. hut to no effect. Sir, in th(' VCln 

1~17, on the occasion of the visit" of the RiJ;tht TTonourahle the Seere'tar:v 
of gtntf· for IndiA. just before the introduetion of the MontfOl-d Refonn 
scheme, a deputation of 'memas and leading MURlims, attending upon them 
at this Imperial City, put forth in an it,pm of their addres!! r. prol'(t8al to 
the same effect. No doubt it is a most diAcouraging thought, t,har Ainc(' 
then it has not received the leaAt attention on the part of tlle Oovcrnment. 
ReDrf'Sent.at.ioll~, which were made from t.imc to time bv MllqIiTII ('onferl'n('t'!-l 
and meetings, remain no doubt r.' dead tetter. I, the~efore. invit,!, the im-
mediate attention of the Government of India, and. through thpTTl 0' Tn!! 
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Majesty's Government to the effect that it is absolutely necessary that 
clear provisions should be added on these important matters in th~ forth· 
coming Constitution. It is never too late to mend. All is well t.h~j) ends 
well. 

Bir, I also wish to refer to another case of unsympathetic treatment of 
the Government with some of the houBe-owners in some of the cantonruents, 
that is, the land policy of the Government recently inaugurated in the 
name of reform in the cantonment administration. &> far Ii.B I have been 
informed, I can say that the house-owners have millions invested in 
bungalows built by them in the cantonments, for the residence of inilitary 
officers. Time there was when the military officers of the old days induced 
people to invest their money in building 110uses for inilitary officers in the 
c:.ntonments. It is said that the Government then approached the people 
it they would come to the help of the Government and build the houses 
they needed for the residence of their inilitary officers. It is also said that 
all sorts of facilities, concessions and inducements were offered. One such 
mducement was the grant of plots of land required for building such houses 
free of all rent in perpetuity. I understand thc.t there were no leases then. 
The Government wanted houses to be built and the officers commanding 
the station, the Brigade and the District gave free grants of land for this 
purpose. I understand there is no record of such grants with the Govern-
ment. .For Beveral scores of years, these people were recognised 1lo be the 
owners of the 16.nd and the house for all practical purposes. They had a 
free right to sell, mortgage the property or to give it away as a gift, if 
it was built on an old free holding. In 1924, the Government enacted the 
~ew Cantonments Act, with the object of introducing the spirit of reform 
in cantonment administration and from that date beg6.n an era of some 
harassment and loss to the house-owners and the gradual destruction of 
their cherished rights and interests in property. The Government created 
Ii l&.nd department and this department has found out some old rules and 
regulations which bear the name of Bengal Regulations. These regulations 
are said to have been made between the years 1789 and 1899 and are 86.'id 
to give the Government a right to resume the land given away 80 or 100 
years back as ~ free grant, if they choose to do so, by paying the cost of 
the material of the property standing thereon. So far as I can understand 
there is no record to show that these grants were made under those regula-
tions. It is not &.Bserted on behalf of the Government that those regulations 
were ever mentioned to the house-owners when they were granted land 
to build bungalows thereon. I think, Sir, that in 99 cases out of 100, the 
owne~ did not; know if these regulations at all existed and, if so, under 
which old discarded record they lay buried. But, Sir, the land department 
of the Government has now disclosed these regulations and the Government 
claim, on the br.sis of these, that there is a legitimate presumption that 
all land in the cantonments belongs to the Government and that the grants 
which were made in old days to house-owners were subject to those regula-
tions for the mere reason that those regulations governed such grants of 
land and existed in some corner of the Government office. I am spe&.king 
with regard to bungalows for inilitary officers only and not for other houses 
of the cantonments. Sir, I leave it to you to jUdgd how far such a presump-
tion can be justified and what its moral value can be. To fr&.me some 
regulations, to keep them hidden from the public at the time when grants 
of land were made to induce the people to invest their money in building 
bungalows for inilitary officers and then, aft&- the passing of scores of 
years. when the property built on these sites h&.S perhaps changed hands 
"veral times, to come out with a claim that the land was given away 
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subject to Bengal Regulations which gave the Government a. right to resume 
the land and to take possession of the property on payment of some nomiDl;.·l 
compensation-I am putting this matter before the House with a. view to 
be enlightened if iny information is in any way wrong. Sir, I know that 
the land in private occupation in a cantonment is of three definite descrip-
tions. Either it is Government lli.nd, given away in old ways as a free grant, 
or given on lease, or it is a privately-owned land never acquired on pay-
ment of price by the Government, but simply included in the cantonment 
.as a sanitary measure necessary in the interests of troops. The Bench of 
two Honourable Judges of the High Court of Calcutta e'xploded this theory 
of the Government and held in the well-known BIi.Trackpore case that such 
a presumption was wrong and that the Government should produce evidence 
of their being the owner of the land, before they could be legally recugnised 
as owners. But this view was not accepted by the Privy Council and on 
the merits of the case the Privy Council held the presumption to hold good 
.in thli.t case. This, I think, has given Government a handle to make claim!! 
of land. I understand demands are being made from the house-owners 
to adDiit Government ownership of land and the apprehension is this that, 
when ~£his is secured, the next step would be a demand for leli.se and rent. 
On titt: seore of this presumption, a large number of bungalO\\"3 in the 
cantonments of Peshawar, Nowshera, Kohat and Rawalpindi were resumed 
last year .. Out of the houses that have I.Iready been resumed, some were 
such as were occupied by the owners themselves. I think that the Govern-
ment plea is that they want more houses and, therefore, they are having 
them by resuming sites, but I have reason to believe that the Peshawar bond 
~awalpindi house-owners had made it clear that, if more houses were need-
ed. they were willing to construct them, on vacant portions of their !nrge 
compounds and reserve them for military use. There were building sites 
also li.'Vailable in those cantonments, and if those sites were leased to them, 
they would have built new bungalows thereon for the exclusive use of 
military officers. It is also a fact that most of the houses already resumed 
were in occupation of military officers. May I ask, Sir, what was the 
meaning of resumption in the clise of those houses? I think the only 
change is that instead of a private person. the Government are the <1wners 
of the house. The right of an owner to live in his house has been recognis-
ed by Statute, and when the Government brought an amending Bill to 
withdraw this right in 1930, this House disapproved the Government 
attempt by rejecting the Bill. But what could not be li.chieved in the 
Legislature is now being achieved by executive proceedings under cover 
of a right to resume. Sir, this procedure has created an impression in the 
Ulinds of people that the so-called resumption is nothing but a desire to 
become owners of valuable houses by paying nominal amounts as com-
pen~tion. I, therefore, ask, Sir, is it strengthening co-operation, or 
destroying the one that 'exists? Sir, I hope you will excuse me for saying 
that the Government may use their powerful agency, but it is not a good 
poli~y to sow discontent where there is good-wil~ andmutua~ regard at 
present. They must remember that contentment IS a great gam,-and no 
doubt ~he blessings are not valued till they are gone. If, Sir, the Govern-
ment want houses, the house-owners should be given a chance to provide 
the number of bungalows required; and,without good and strong reasons, 
the policy of resumption should be stopped in the interest of both the 
(Ul§1'8 and the ruled . 

. In conclusion, I may be permitted to 8I\y a few words with regard to the 
question or the separli.tion· of Sada.r Bazaar from the Cantonment of 



Ambala. Since the last few months, Ibm receiving repeated representations 
"from responsible quarters against the said proposal. Out of them I would 
like to read at least one signed by hundreds of prominent gentlemen of 
all castes and creeds, which runs as follows: 

"We the undersigned residents of Sud dar Bazar, AmbaJa Cantonment, strongly 
oppose. any scheme of separating Sud dar Bazar from the Military Area on the follOw-
ing grounds: 

(1) It will adversely affect the trade, which is mainly dependent on the support of 
the military troops. 

(2) It will considerably decrease the value of landed property. 
(3) It will affect the sanitation of the Sud dar Baza;u-, as the proposed Municipal 

Committee will have no sufficient funds to spend on this item. " 
(4) By the creation of the New Municipal Committee women of ill-fame and other 

bad characters will come to reside in this area, which will seriOu$ly affect the 
morals of the troops. 

(5) The proposed New Municipal Committee will be a hot-bed for communal 
politics and personal disputes. 

(6) It is requested that the people will gladly 61llnnit to the rule of a corporation, 
a sole or nominated Board, rather' than su:ffer separAtion." 

Under the circumstances, t would appeal to the Government to recon-
sider their decision in the matter or at least postpone further progress in 
this direction until the residents of Sadar Bazar, Amhala, may submit their 
unauiwous demand in this matter. The residents of Ambala would be 
well a4vised to l'emember that; "United we rise; divided we faU" and 
.. Haste makes Waste". They should come to an agreement amongst 
themselves and then should press their demand in this direction. Sir, I 
must apologise for the time I have taken today and I now resume my seat . 

. lIf. II. Jlaawood Abmad (Patna and Chota Nagpur cum Orissa: 
Muhammadan): Sir, I congratulate my Honourable friend, Haji Wajihud-
din, on his catching the eye of the Honourable the President on opening 
the debate today on the :Finance Bill: Sir, I hope I should be excused 
if I take some time on difIerept subjects today, because, during. the Budget 
discussion, I did not get a chance and I could not catch the eye of the 
Honourable the President and was thus not in a position to express my 
views on that occasion on any subject. 

First of all, I want to say that we on this side of the Hou~e seriously 
object to this attitude of the Government which they have ado'pted today 
about not allowing sufficient time to the Select Committee to consider the 
Textile Protection Bill. Sir, this is not the first time that we are feeling 
this trouble. This is a long-stunding grievance, Ii sort of .1I·h~ may be 
called a chronic disease, that the Government attitude in this connection 

\ always is that they do not give sufficient time to us to consider their 
different measures. You will find, Sir, that the Government do not realise 
as to what difficulties we are in. They think that just as thE\Y have 80 
many'8ecret,ariats, so we have a large Secretariat to back us, or they 
think t,hut just as they have such it large number of clerks sitting in the 
galleries, 80 also we have got a gallery h'erf' fl£ c!erks who ma.y help us in 
all ~ese measures. An Honoumble Memher of the Ex.ecutive Council is 
responsible for a particula: portfolio Qr for a particular work. just as you 
will find from the fact that as soon as the motiop.. about the reference of 
the textile p~otection. measure to a. Select. Committee was passed, my 
Honourable fnends, SIr Joseph Bhore and SI<' Frank Noyce, both left the 
House, because they have not got sufficient interest in the general Finance 
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BilL And the burden now is on the shoulders of fl1J Honourable friend, 
Sir George Schuster.· But what is the case for us? Just now we have 
finished one measure, and the other measw'e is before us and we are asked 
to express our views on it. Sir, we take one Bill in the mornin8 and 
another late in the evening. It is very difficult for us, after giving so 
much time and after reading so many papers, to get sufficient time to 
discuss measures in the Select Committee· at 10 A.M. and after 5 P.M. I 
have been in several Select Committees, and on several occasions I have 
found that the meetings of the Select Committee have taken place before 
10 A.M. and sometimes even after 5 P.M. Tomorrow, there is a meeting 
of the Standing Haj Committee at 10 A.M. How is it possible for us to 

. study in the night the papers which are supplied by the Department and 

. see what questions are there and what supplementary questions should be 
asked on them and, then, in the morning, at 10 A.M., attend a meeting 
of the Select Committee, and from 11 A.M. sit in the Assembly and make 
its quorum. Even at the present moment, all the Members of the 
Treasury Benches have left the House and we are making the quorum of it. 
If the Non-Official Members leave the House, T am afraid there will be 
no quorum. Now, Sir, the Bill that has been referred to the Select 
Committee contains several different items and it is really imp08sible to 
do any justice to them in the Select Committee even if it were to sit for 
ten days continuously. There are so many different subjects and there are 
the two reports of the Tariff Board and the two Agreements to be consi-
dered, and then there are volumes of evidence to be gone through. So, 
where is the time to discuss that Bill in t·he Select Committee in ten days 
only? Further, we are sitting even tomorrow, and during all these ten 
days there are only two Sundays and my friends in the Committee are to 
sit in the Assembly for the remaining eight days. I hope that my friends 
o}.·posit..::l will not be willing to sit on a Sunday though they sit on Fridays. 
If Government say that they are willing to sit on Sundays also, I say, 
Sir, we have other works to do. Then, Sir, where is the time to consider 
various points and how will it be possible for them to prepare the report 
unless the report is already printed and typed to be placed before the Select 
Committee after.5 P.M. any day and th~ Members may he asked to sign it. 

JIr. Deputy President (Mr. Abdul Matin Chaudhury): Order, order: 
The House has decided to allow ten days for the Select Committee and the 
Honourable Member has got no right to criticise that decision of the 
House except on a motion for rescinding that decision. 

JIr .•. llaIwood Ahmad: I bow to your ruling, Sir, but I want to 
criticise the action of Government which they take on such occasions. 
I am not saying this with reference to this particular Bill only, but my 
criticism is with regard to the attitude of Government generally. (Hear, 
hear.) Whenever any measure comes before the House, they do not 
think whether it is reasonable or unreasonable. They always come and 
say: "Come and decide it by means of votes". They are aware, of 
<lOUT3~, ihat they have got 26 Nominated Official Members and 13 Nomi-
natt'd Non-Official Members and also they have got ten Members of the 
European Group. Apart from that, there are many Yamin Khans and 
limilar others to support them. (Laughter.) 

"Agar 81I.aA roze ra go-ell ,hub-ust in 
pa Ba·ed golt iMk malt part-in." 
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Then, there are Anglo-Indians who are Indians and Europeans at the 
same time. These men someti\nes put a garb of an Indian and take 
their seats as an Indian, but when the time of supporting the Government 
comes, they become Buropeans and blind supporters of the bureaucracy. 
If the Government term the day time as night, they will shout that it is 
night and the moon and stars are shining in the sky. I cannot understand 
their mentality and no one can ever understand them. 

Sir, though I have got many grievances, at present I will restrict 
myself to the question of agriculture. The condition of the agriculturist 
nowadays is 80 bad that it cannot even be imagined. There is none now-
adays who can purchase even their land. ~ot only have they not got 
sufficient clothing, but they, zamindars and tenants, are starving. They 
are not half-clothed, but they go rather naked nowadays. Even if they 
want to sell their lands, there is no one willing to purchase them at 
any price and the Government Members are sitting tight on their Benches 
and they always give the lame excuse that the subject of agriculture is a 
provincial subject. My experience is that the Government are really doing 
nothing for these agriculturists and they do not want to do anything for 
them. They shirk their responsibility. Whenever we raise any question 
about the betterment of these agriculturists, they say they have done 
something for the wheat and that the subject is a provincial one. But 
I wish to say now that the agriculturists really deserve some sympath.y 
from the Central Government and Provincial Governments ClI.nnot do 
anything for them with regard to many questions. (Hear, hear.) Apart 
from this, Provincial Governments have limited resources, they u:nnot 
do more than what they are doing. Whatever they are realising from 
zamindars and tenants is in itself a cruelty. Sir, I cannot understand 
this laDle excuse of transferred or provincial subjects. Ali the milk which 
is in the cow is being taken by the Central Government, and then the 
ProvinCIal Go'iemments ure asked to feed the cow. Is it, Sir, just. and 
proper? All the money which the agriculturists earn and all the troubles 
which they undergo in producing the agricultural products are for the benefit 
of the Central Govel1}lDent. Whatever they earn, they give to 
the Central Government. Whatevt,r they get, they give to my Honour-
able friend, Sir George Schuster, for maintaining a big Army in this 
country. Their last drop of blood is to quench the thirst of the Army. 
But when the question comes to help them, my Honourable friends, Mr. 
Bajpai and Sir George Schuster, stand up and say that this a provincial 
subject and they cannot do anything for them. I want to know really who 
pays these 77 m·ores of rupees under the head "Revenue"? Is it not true 
that it is the sgriculturists who pay all t.hese 77 crores, 32 lakhs and 
88 thousand rupees? 

Sir Oowasji Jeh&ngir (Bombay City: Non-Muhammadan Urhan) : 
What about income-tax? 

Kr. ll. JIaswood Ahmad: I am coming to income-tax presently. Who 
4, pays the income-tax? I want my Honourable friend to inform 

P.II:. the House who pays the income-tax really. Out)f whose 
mo~lCy doe6 Sir Cowasji .J eh~gir pay .~he incOJ;ne-tax? It is the agricul-
turist who enables ~en like ~ll' CowasJ~ Je~lingu- ~ pa~ their income-tax. 
These gent,lemen lDvest thell' money In mdustrIal mIlls in which they 
produce cloths, and, by selling these cloths to the agriculturists they 
get money and b~ this way they make huge profits and, out ol these 
profits, they pay mcome-tax to Government !J.Dd keep a large portion of 
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the IJrofit~ to() themselves. If the agriculturist does not purchase. their 
cloth, how can the industrialist get money to pay his income-tax? In this 
way, Sir, it will be seen that the entire revenue which the Government 
get is really the money of the agriculturists. If you will see the expendi-
ture side, it will be found that only five lakhs and 59 thousand A.re to be 
spent thi!; year on irrigation. This is t·he nominal amount which it to be 
spimt for the benefit of the agriculturists while 77 croresare taken from 
the agricnlturists. The £,reat trouble which we feel is that Goverwnent 
interest themselves only :n those subjects in which mv Honourable friends 
of the European -Group, who are all absent now-and none of them are 
present in t,his House,-are interested. As the Members of the European 
Group hav(· no interest in agriculture, so also Government do !lot take 
3ny intHest in agriculture. But I want to warn them, though t.hey are 
not bere, and I hope my Honourable friend, Colonel Gidney, wh.) IS an 
Anglo-Indian and who can represent the Europeans as well, will inform 
th~m that they cannot get any profit unless they improve the condition 
of the flgriculturist in this country. If they want to benefit themselves, 
they HlUst do something to increase the purchasing power of the agri-
cuJturists, otherwise they will be nowhere. 

LifSut.-Colonel Sir Henry Gidney (Nominated Non -Official): I mUlSt ask 
for very long notice of that message. 

Irtr. M. Kaswood Ahmad: Twenty hours notice is quite. suffic~~t. 
(Laughter.} 

I want to tell my friends that it is only the agriculturist who can 
purcba:;e the articles manufactured in their industries ,and' 80 they must 
be sympathetic to this poor class of people. I have already shown t,hat 
95 pCI' cent of the revenue of the Government really comes from th~ agri-
culturil>ts, but the Government in these days do not spencleven one per 
cent for the improvement of the agriculturists in the' country. 'In this 
connection I want to make certain suggestions. , 

I·'n·stly. there must bea Ministerior Agriculture in, this country I 
hope, Sir, you will .excuse me if I sa,)' something on this questloD now, 
becaUSe I was not able to catch the eye of the President when the que&~ion 
of re adjustment of portfolios was discu<;sed, At present, tPis DepartmeIlt 
is a kind of hdch-potch Department. W.hatever has been left out fronl 
t,lle different Departments are entrusted to my Honourable friend., Mr. 
Bajp:l.i. Sir, clerks keep important papel'S in separate files and when 
they find some minor pftpers which they cannot keep in any particular 
file, they t;tart a new file for it and call it the miscellaneous file, dnd so 
this is the miscellaneous Department of the . Government of India. 
Luckily my Honourable friends, Sir Brojendra Mittel', Sir George Hchuster 
and Sir Harry Haig are each responsible for one Depart~ent only, but my 
Honourablf friends" Sir Joseph' Bhore, Sir Frank Noyce and Sir ~'azl-i­
Husnin art! responsible each for !pore than one Department. YUll will 
find that the Commerce and Industries Department are Departm;:)llts just 
like a husband having three wives, wln1e the Department of Education, 
Henlt~ and Lands is lik~ a wife wi.th three husbands who cannot do justice 
to anybody. (Laughter.) That· IS the case. There is some relation 
betw:een Commerce and Rnilwfl:v;" thete is some relation- between Indus-
tries and Labour, but if you will- look into the Department of mv Honour. 
ahle triend, Mr. Ba.jpai .... , . , . . • 
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Kr. G. S. Bajpa1 (Secretary Department of Education, Health ~d 
Lands): I think the suggestion of polyandrous practice levelled a~llmst 
me or against Sir Fazl-i-Husain will not be appreciated by a true Muslim 
like him. 

Kr. K. Kalwood jbmad: If you find the Department of Educttion, 
Health and Lands, ;you will see that sometimes the question of emIgration 
is dealt with, sometimes the question of health, and sometimes ~he ques· 
tIOn of pilgrimage, and all sorts of questions are dealt with in this Depart-
ruent, and I think it is verv difficult to do justice to any of these questions 
bv the Department which' administers them. I suggest, therefore, that 
thc~e must. be a Minister for Agriculture at the Centre and a Minister 
i0r Agriculture also in the Provinces. In the Provinces it is often founa 
that tb:3 Ministers are called the Ministers for Local Self-Government 
or the Ministers for Education, and 80 on, but I do not find at least in 
my Province any separate Minister for Agriculture. 

Sir Oowasji leha.ngir: There is a Mini&ter who looks after agrit::ulture 
in ever] Province. 

lIr. )[. Kaswood Abmad: In my Province, the Miuister for Education 
is also in charge of the Department of Agriculture. I want a separate 
MiU;ster for Agriculture. In the Government records, the Minister is 
called the Minister for Education, and because .the importance of c.gricul-
ture iEl not present in· the minds of the Government, they call this in this 
way. I want that there should be a -separate Minister .in charge of only 
the Department of Agriculture in the Centre and in Provinces. Some of 
my Honourable friends may say that the creat,ion 9f a seplttate MiDiijtry 
ior Agriculture in every ProvinCle will involve certain expenditure, but I 
'lay that this question of expenditure should not stand in the wa·y uf the 
creation of separate Ministries of Agriculture, because this will benefit 
the agriculturists in every way and because ahriost. the entire revenue of 
the Central and ProvinCIal Governments really comes out of the pocket 
~f the ngriculturists. • India is an agricultural country, 95 per cent of the 
population live on agriculture, and so their interest" must be forem::-st ir.. 
the eyl's of the Government. 

My £econd' suggestion is this. The Imperial Council of Agricultural 
1~e8ea.rch should be converted int{) the Imperial Council of Agriculture. 
At present the work done by this Department is to make researches. 
Wlwt is that research work? I have got here before me several leports. 
but I do not want to waste the time of the House by reading them. It is 
said in tbese reports that at such and such a time the paddy and ,yheat 
gro.w nnd the length of the flower is so much and the breadth of the leaf 
is so much, and so on. Wha.t is an this nonsen"e? What have we got 
to do if the leaf of the paddy or the wheat is two inches in width or one 
inch in width? What have they done for improving the condition of the 
agriculturist and to improve the productive capacity of the land? What 
have they done for improving irrigation in this country? What 
have they done to dig good wells in the country? At what rate thev 
~lpply electricity? What have t?ey ~oDtribut:d . to .the agriculturist's 

. When they wa1'lted some help for Improvmg the IrrIgation system of the 
land? 'rhey have not done anything in tliat direction. They ha\'e only 
done Bome research WOl'k. I 'submit thllt this Department should not 
restrict itself toreseareh work· alone, ra.ther it· should see to d! other 

. aspects of the case. -
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Another complaint that I have to pring to ~e notice of the House .is 

this. It is well known that all the represE.'ntatlves of the people are m 
the ('entral Legislature and yet this Imperial Council of Agricultural 
Hesearcil have taken only two Members from this Assembly to serve on 
their Council. Is it not shameful that, -in spite of there being so man,), 
Members in the Assembly, they have taken only two? How is it possible 
tllt~n for :\Iembers, who come from different Provinces and who Iea.1ly 
know tbe condition and the situation of their Provinee, to expreB3 their 
"iews? What they have done in that connection is that last yeat there 
was one meetiug of the Imperial Council of Agricultural Research hdd in 
one of th,~ rooms of the Assemblv Sector of the House. But as yet we 
do not know whether such a meeting will again be held or not. I think 
at every Session of the Assembly they should have two sittings, one at 
the beginning and one at the end, 80 that Members from the different 
ProviuC"cs rna,} attend the meetings and eXp'ress their views. About thr~ 
:.'euni haVl:' passed, but these two gentlemen. who were elected three 
.'('at's agl. are still there and no motion has been made to el'3Ct new 
memhcl's to that Council. We find motions for fresh elections for all 
Btxnding Committees and other Committees being made either every year 
vr every three years, but I do not know whet.her these members of the 
Imperial Council of Agricultural Research are life members or whether 
thtt e wlll be any change. 

Kr. G S. B&jpai: They are membert; for the life of the Assembly. 
lIr. If Maswood Abmad: If 80, Government should ohange the orde:-

or circular, and there should be an election every year. And, in future, 
it, should b~ called the Imperial Council of Agriculture. 

My third suggestion in this connection is that there must be a l:itand-
ing Committee for Agriculture as there are other Standing Committees for 
othf;r DE-partments. There must be a sufficient nlqllber of members there 
to advise Government, and their meetings should be more frequent tha.n 
at pre8tnt. At pre&ent you find that the Standing Committee for Educa-
tion, Health and Lands meet about once a year and that meetmg also 
takes i)lac(' for only an hour or two. How is it possible for ulJ·lndia 
questions, connected with Education, Health and Lands, to be discussed 
in one or two hours once in a year? 

My fourth suggestion is that whenever Government appoint a Tariff 
Board to discuss any question, they must nominate at least one such 
member who has some experience and who is aware of the agricultural 
conditions in the country and can advise the Government and his 
ocUeagues on the many questions that are placed before them. 'rhis will 
ensure that the int.erest of the agriculturists is not overlooked. 

[At thu. stage, Mr. President (The Honourable Sir Shanmukham Chetty) 
resumed the Chair.] 

My fifth suggestion in this coOnection is tbat at present there are 
ngrp.ements with the Indian States and with the foreign countrieE and 
some of these agreements are against the interests of the agriCult~8ta. 
You wiii find, Sir, that under the present agreement, Hyderabad bas got 
the right to impose an import duty on British Indi&n rice, and there are 
JIlany other such agreements whieh are detrimental to the interests 'Ji this 
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l:ountry. Now that the States are coming into a Federated India, the 
time hns come when this question must be examined. About this ~­
ment I want to say one thing more. that Government. have practICally 
dl'cided til separate Burma from Indta now and there IS a rumour that 
Nome sort of agreement is very imminent and in that agreement they want 
to decide that for certain periods no taxation will be possible on the 
imported arti(·les from Burma, or somethir;tg of that kind. But I want 
to sa\' that this will be very harmful to Indla and there should not he any 
8uch . 3hrecment. The hands of the future Governmenti:' of both countries 
should 'b(~ open in this matter. Any such agreement sho.uld be made after 
the separlltion of Burma and should not be used a'! a pnce for the gepara-
tion of that country. 

My sixth suggestion in this connection is that At present the irelghts 
al'l:' very different on different agri('ultural commodities and excessively 
high loo. It should be at the minimum rate of '01 pie per maund per 
mile. ·Toda... I asked some questions, and the replies show whftt the 
dift'l'rence is~ When wheat goes from Delhi to Patna, the rate is five BllDas 
a maund, but when we want to send our :-ice from Patna to Delhi, Govern-
ment charges ten annas a maund. This is very unjust. \Vhat right have 
tile'! got to fix different rates? If they are gi¥ing chances to the Punjab 
1tnd thl' United Provinces to send their wheat to Bengal and Bihar, cer-
l &il1ly Bengal and Bihar also mUBt be given a chance to sew! their riee 
to t.hos(' Provinces on the same terms. l\1v Honourable friend '1uid that 
,;pecial rates were given for the reason th~t Caleutta and K'arachi were 
port towns, that export may be possible and the agriculturists may gain. 
I urn sorry that no one representin~ t~e Railway Department is present. 
here UOW, but I hope Illy Honourable friend, Mr. Bajpai, will find out 
f!'OlTt HiI' Jo<;er,h Bhore sud tell me whether wheat is exported from l'atnll 
kS well. How can it be possible? It is not a port toll·n. That is my 
l.'t'ievan,·s that if you give special rates for Karachi and Calcutta Ot~ the 
1{l'Ound that it CM be exported, why tio you give special rates for Patna. 
whera ngriculturists are themselves dying. and if you gi-re special rate'S 
for Whf'Rt Utat goes to Patna, why should JOU not give the same Rpecial 
rllte for riet' that i!! sent from Patna to Delhi and other places in the west? 
~h Honourabl., friend said that the rice in Delhi was of a better quality 
tltim the Bihar rice. But I think he has not gone to Bihac and t.akei. 
Bihllr ric€. Patnn rice i8 famoui:' in the world. Mv Honourable friend 
has not seen the kalibank variety or the .hamsi7'a variety of Bihar. You 
cannot produce auy va.riety of rice in the Punjab anel the Unitro Provinces 
whi('h call. he compared with those varieties. So, Sir. m~; 8uggestion in 
this connection is tlll~t Government should do jUl;tlce to all nart" of the 
~ountr.v, whether men live in the north or 80uth or the east ~r the west. 
The same rnte that has been given for wheat should al_80 be allowed for 
rice, and we should be provided the Bame facmt.ias, so that we mav be 
in 1\ position to SAnd our rice to these Province~. Specially in t.he!:'c days. 
when the earthquake has devastated my Province, and several town~ have 
heen ruinerl Ilnd when e"en the people of South Bihar are in great trouble. 
they must ('oll',ider this point, and at least for a few -yearR they should 
.,ho~v thp- 81lD\(\ sympa.thy with rice RS they are showing at pre8~nt with 
,·eg(l.rd to whent-. Further I 8uggest, Sir, that the freight for sendin .... rice 
t,) Mughal~nrai and upwards should bf' nt the minimum possible rat" ~\'bich 
llu8 been fixed for carriage of coal. 

In this conneotion, you will find, Sir. that Bihar ~tands secoud ill 
tpe production of rice. Some people are under the impression that it is 
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B"urma where the greatest amount of rice is produced. But I say that 
Bengal. comes first where .21 million acres are under rice and about nine 
million tons are grown. Bihar comes second with 15 million acres under 
rice and a production of seven million tons: Burma comes third only, 
with five million aores under rice and a total production of about four 
million tons. 

An Honourable Kember: What about Bombay and ~adras? 

Kr. K, Xaswood Ahmad: Madras comes fourth-I am quoting this 
from the figures of principal crops in India-1931-32. 

I suggest one thitlg more: The Bihar rice cannot come to Bengal, 
because Bengal herself produces rice in large quantities and so we have 
to sell our rice only in these parts. Further, the Burma rice comes to 
Bengal and other parts of India by ships at cheap rates, and it is not 
possible for us to send our rice to Bengal or any of those places: we can-
send our rice only to these parts of the county like Cawnpur, Delhi, 
Lucknow. Jubbalpore, etc If our rice is not taken !n larger quantities in 
these parts, it is not because it is an inferior commodity. What becomes 
of the rice that is grown in' Indo-China, Siam. Bunna, Bengal and Bihar? 
Some one takes it; and up till now the intellectual power of the nengalees 
is sufficient proof that rice is a better commodity than wheat. Japan also 
is a rice-eating country and no one can deny that. The main reason why 
rice is not taken in these parts is that they have fixed a high freight for 
bringing rice from Bihar to these parts, and so it is sold here at a very 
high rate and so it is not possible for the people in this part of the country 
to take rice and they have got no other alternative but to take cheal' 
wheat. . 

In thi:;: connection, I want to say from personal experience thut an 
inferior quality of rice is sold at present in. Delhi at six to seven seers 
to the rupee, .while finer qualiti~s of rice are sold in Bihar at the rate of 
14 to 16 seers to the rupee. I myself have sold about 1,000 maunds of 
rice, and so I can claim to be an authority on this point. I am ready to 
supply any Honourable Member who may want rice from my part of the 
country. I ha.e said that the prices for rice are going down and we arc 
suffering very much and I will suggest that Government should reduce the 
freight ~or rice being sent to these parts beyond ~ughal Sarai. 

I now come to my seventh sug~estion. If they really want to help the 
agricclturists, they must do something to reduce their indebtedness. This 
is a very important question for the agricultural classes, and that cannot 
be dcne merely by making legislative enactments. You can do it only 
by making money avai:able to them at (~hesper re.te~. In certain Provinces, 
some measures are under consideration with the idea of keeping the interest 
rate within certain limits: that is the idea of the Central Government as 
weB as far as I know, but, I say, that is not going to do any good, because, 
whatever percentage of interest lllay be fixed, thelle maJi.aja1Ul will lend 
a small amount and take a document for a larger amount. You can reduce 
the indebtedness by making money available at a cheaper rate. Unle8S 
al~ the debts are once paid and prohibited for future, this undebtedness 
will not be extricated. 

My (-j~hth suggestion. and the last. is that the export duty on ngricul. 
tural produce must .be abolished. Some say in tbis conneotion tbat export 
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duty is not really a duty on the home producers, but a duty on the 
foreigners. I will in this connection say that it is not correct: the result 
of an export duty is that either it increases the prices in the foreign 
market or it keeps the prices at the same level: if it increases the priees 
in foreign markets, then, of course, it is a tax on the foreigner; but if It 
does not increase the prices in the foreign markets, but keeps them at the 
same level, then certainly it isa tax on the producer and not on the 
foreigner .. Here I want to quote a paragraph from the Fiscal Commission's 
Report which also agrees with this view: this.- Commission says at page 
100 (Chapter XI): . 

"Now, thia increased cOllt may raise the price of the commodity in the world's 
ma,r~ets, in which case it falls on the foreign consumer; or the world's price may 
remain the same in which case the increased cost simply reduCN the profit of the home 
producel·. " 

Further on, they say: 
"Which of theee t'W() results is the more likely to occur depends on the extent. to 

whioh the world price is fixed by the cost of. production in the country 'which impollell 
the export duty." 

They eonclude with the following words: 
"Our general cc.nclusion, therefore,. ia that ordinarily an export duty tends to 

fallon the home producer and consequently to discourage production e:rcept in the 
case of monopoly; that even monopolies are endangered. . ." 

Rice, 8S we know, is not our monopoly. Indo-China and Siam also 
nowadays export rice. Japan also exports rice, and if you . will see the 
figures, you will fiud that their production is increasing. Here is a chart 
at ,p~ge S4 o( the Estimates of Area llnd Yield of Principal Crops in 
1931-32, which shows that the yield in Bulgaria was 6,000 tons from 
7,000 acres of land in 1921, while her yield was 16,000 tons from' about 
17,000 acres or land in 1930: Egypt has increased from 824,000 to 359,000 
acres with an yield from 8,42,000 tons to 4.42,000 tons. Indo-China has 
increased from 1,19.79,000 acres to 1,48.37,000 acres with an Yield hom 
57,24,000 tons to 57.65,000 tons. Siam also has increased frOln' 64,12;000 
a(~res to 71,87,000 acres with an yield from 4,15.700 to 4,77,000 tons; 
wh!le Japan has increased from 76,75,000 acres to 79,35,000 acres with 
an yield from 98,01.000 to 1,18,68,000 tons; and Korea as well has in-
crensed from 87.52.000 acres to 40,71,000 acres with an yield from 25,44,000 
tons to 34,06,000 tons in the same period of 1921 to 1930; but if we turn 
to the figures of yield of rice in India in the same period, WP. find, while 
all other countries are increasing their acreage and yield. India has decreased 
in the same period. India in 1920 had an yield of 8,20,17,000 tons from 
7,95,19,000 acres of land, and, in 1930, it oame iown to 8,11,32,000 tons 
and to 8,06,22,000 acres. In this way, 'Hono~ble Members \\;U find that 
in the 88me period, when other countries have increased their yield, we 
have decreased our yield and are losing the ground. Therefore, I want to 
point out tha~ it is not possible for us to have a command on the foreign 
markets, rather we are at the mercy of others. If we could have secured 
a monopoly, then our case would have been quite different. l;{e.re, again. 
tWa is what the Fiscal Commission says: 

"But only in thfl case of an.ab!olute JIl<>nopoly for which the demand is stable. caD 
it be asserted generally that the world price will be raised by the full amount of f.bp 
export duty and that .tht'refore "the whole export .tJlty will he paid by tht' f()rt'i!{n 
(,OfI~lImer apd nonl'! of It b~' t·he home producer." 
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But this is not the case with us. 

export duty which has really decreased 
mission says: 

Then comes the question of the 
our production. The Fiscal Com· 

"When an export duty falls on the home producer it naturally has a tendency to 
reduce the production of the commodity on which the duty is imposed." 

Sir, referring to the condition in the United States of America, whicll 
was more or less the same as it is in India today, I want to say that 
they specially have inserted an article to this effect in their Constitution. 
I Tf'nd all article from Mr. J. 1\1. Beck's Book, called the "Constitution of 
the United States". At page 333 of this book, reference is made to Article 
I, claus(, P of the Constitution, which reads as follows: 

"No tax or Duty shall be laid 011 articles exported from any State." 

Thus, the House will see that the American people considered this 
point very .carefully and they came to the conclusion that any article 
whit'h Inti\" be exported from any State should not be liable to any export 
duty at all, but, Sir, I do not know why our Government have levied this 
export duty on rice. Now when the Constitution for India is in the welting 
pot there must be a definite provision in the Statute that there shall be no 
export duty on any commodity for revenue purposes of the Federal 
Goyernment. 

The first principle of all central taxation is that it should not be levied 
on any particular class of people. AU people, whether they live ill 
Bombay, Madras or Bengal, must bear a proportion of the burden of the 
Central taxation, irrespective of the colour, caste, creed, class 01' com· 
munity to whir-II they belong for the benefit 0f the Central Government. 

I submit, Hir, that this export duty OIl rice affects a particular class 
of people inhabiting the Provinces touching the Bay of Bengal and thost~ 
Provinces where rice is produced. I want to point out that only 15 crores 
of JJeople pay this tax to the Government, and the income from this duty 
which the Government get is not from the whole of r ndia; they get it 
only from 11 particular class alld from particular areas. 

~ow, you are to see what are the Government getting from this export 
duty? They get nearly 470 lakhs, undo out of this amount, they get 
onl \' tlbout 75 lakhs fl'Om riee alone. So this amount is reallv a tax on 
tho'se who happen to live in Bihar, Burma, Madras, Bengal, ~nd Assam 
only .... 

Mr. B. Das {Orissa Division: Xon-1vruhamlUadall}: ~ot Orissa? 

Mr. J(. J(aswood Ahmad: Yon are still with us. When vou Ilre 
separated from us, then we shall consider your case separately. ,-

Now, Sir, a friend will say that the removal of the export duty will 
not help the rice growers or the agriculturists, and my reply to this is, 
H this export duty will not help the rice producers, then what other duty 
will help them. Can he suggest any other means by which they can be 
helped? What is the source that can be suggested froIl! which the rice 
'~I'o\\'ers can be helped? Unless and until my friend can suggest some 
other alternative method of helping the rict: growers, I think I have got 
\ right to suggest that only by the removal of the export duty on ricl! 
we call hdp the rice produl'ers. I know my Honourable friend, Sir 
Ueorge Schuster, will stand up Rnd say, that at present only three countrielJ 
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are exporting and ali: have got this export duty, a1fI'l those 'e011fttrie&· are 
Siam, Indo-China and India. I admit; they are the prMeiptrl exporters 
of rica, but I ask if they will remove this duty, what will happen? The 
result will be that Indo-China and Siam wiH M~ aband:ot! ~ e:lfPort 
duty on rice, with the result that the market for rice will be open to 
everybody, the agriculturists, living in Indo-China and Siam I\ftd IBdia, 
all will be in a po~ition to send their rice to foreign markets. The prices 
iu the foreign markets will be the same aud the increased profits will 
go to the producers in all three countries: What IS harm in i.t? 

Then, the other sugge&tion was that if this export duty was aholished, 
then the Governments of Indo--Dhina and Siam ~ill suffer, and they will 
adopt Ietaliato~'y measures. I submit, Sir, that we need not in the least 
be afraid of their retaliatory measures: Now, what do we export to those 
countries? We export to those countries jute and opium, both of which 
are our monopolies. They will hav~ no other alternative but to buy these 
two commoditie~ from us. If you will look at the figure of export to 
Indo-China and Siam, you will find that 80 per cent. of our export. is 
restricted to gunnies and opium. Therefore, Sir, there is ah1!olutely no 
danger of any retaliation from those two countries. 

Now, Sir," I want to make a suggestion about this matter. Hitherto, 
this matter has not been examined by any Tariff Board. This point was 
considered only by the :Fiscal Commisilion years ago, and the situation 
has changed since then. Even then I ilay that the Memberil of the Com-
miililion had committed a great mistake ill oot aboliilhing thiil export duty. 
Their argument for not abolishing the duty WKS this: 

"The duty is certainly moderate, aad, with til. rise in the price of rice, has 
become increasingly moderate ... 

I say that the situation has changed now. The priem of rice is not 
increasing nowadays; ratber it has decreased and has a decreasing ten-
dency. Further, I say that even at that time the Fiscal Commission 
committed a mistake. They said: 

"It is noteworthy that in Burma, which is the source &f -rI1 all th.e rice 
~ported from the Indian Empire, no objection at &ll was raiaed befEl1'8 ns to the 
continuance of the export duty; and it appears to be generally believed in Burma 
that the duty is so small that it is not felt by the cultivator. In these ci~umst&nces 
we consider that there is no necessity to recatlll1tena an abandomn!!llt of this long 
standing source of revenue." 

Is it sound argument that, because a child is not weeping, therefore 
milk lleed not be given to it? If Government only want that thert' should 
be a demand, then the situation has now ehanged~ For' the last two 
years, myself and my friends are putting forward our demands. If the 
argument is that Burma did not press the point at the time, and, there-
fore, the duty was allowed to remain, I say, now, But1na is against this 
duty, and I may remind my Honourable friend of the Budget debates 
in 1927 and 1928 when year after year the Members from Burma moved 
a cut motion that the export duty on rice should be abolished. Bnrma 
is wanting that this export duty should go, Bengal is pressing for the 
same, Madras is going to be ruined on account .)f this export duty, and, 
as for Bihar, we do not have any market on account of higher freight 
and this export duty. What more do you want us to &how that there 
is a demand in this country for the aholition of this duty? Why don't 
you follow the American Constitution that ther-e should be no export duty 
on any commodity prod!lced in the country? In this connection . . . . 

lil 
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JIr. Prealdlllt.. (The Honourable Sir Sbanm\Jkh.a.m Chetty):· The. (,)hair 
pro}XIsel! tQ .. adlo~ in five minutes today. " , 

JIr.-~- ilaswood Ahmad: Must I finish my speech also today? 

JIr. Prtsident. (The Honourable Sir Shanmukham Chetty): 1'he Chair 
leaves it to the Honourable Member. 

An lI0a0urable MemBer: 'Il'y. 
Dr. Ziauddin Abm&d, l United Provinces Southern Divisiona: ~uha.m­

madan Hural): Better fuueh your speech today. 
lIr .•. Jlaswood Ahmad: Sir, lam ready to accollllliodate my frieads~ 

and will finish my speech very soon. 
There must be a five-year pial .. as they h~IVIl ill Uussia, Japan auld 

il;l other parts of the country, and I want tha~ the liovernment and ,$,e 
representatives of tile pe.ople should sit toge~her and devise BOme means for 
the purpose. . 

I want to suggest to my HonourR.bl~ friend. Mr. Bajpai, to have 
another meeting of the informal conference on rice which was held ·before. 
We sat together and suggested eertain things, and on that· baais . my 
Honourable friend collected the neca8Sary inform:a~ion and he has supplied 
us with figures. And when I ask my Honourable friend to have another 
meeting to go through the figures and the information which has been 
given, the l'eply is that the Government ::10 not think that any use1uJ 
purpose will be served. When there wile no w;eftJ purpose tQ be aerved, 
wl>at for did the Government supply Il.ll those items of information to 
us '1 When you have circulated a Bill, you have got no Il.l.ternative but 
to refer it to a Select Committee. Similarly, when you have supplied us 
with some in.£ormation, you have no alternative but to have another meet-
ing of the informal conference on rice and to discuss the information given. 

Let me now make two or three suggestions as regards other matters. 
Government should spend some money on hospitals for the agriculturists. 
For every distance of three miles ihere mUL<t be a hospit.al in the rur:ll 
area. Medical relief is very difficult for them, and hence these hoSpitalS 
are a necessity. 

As regards primary educc.tion, I suggest that it. should be compulsory 
,md fI·ce. Nowadays, when there is no mone~' in thc pockets of the 
agriculturists and they are not getting sufficient return 011 their produce', 
education should be free Ilt least to this poor dass of )Jeople. In this 
connection, I want. to submit t,hat a Resolution Will> moved on the floor 
of this House that there should be an Advisory Board here, and Sir 
Frank Noyce •. on bebalf of the Government, assured the House tbat tperc 
would be an' Advisory B')ard very soon. But I find that that Advisory 
Board' hal not· yet been set up. I am not developing that point now, 
but 1 request my Honoursble friend, Dr. Ziauddin Ahmad, when he ge~s 
up to speak, to develop that point, because he has 'got a great interest 
in education. Keeping your suggestion in mind, I have fini~ed the -I~t 
portion of my speech in four minutes instead o~ nvc, Sir. . " . 

" . The Assembly thenadjoumed ·till EleTen t>f ,the C!oek,()nSRturday, 
the 17~. March, 1984:_ v .. J '. 
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